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FaiMNo.' 4 

(sEE RULE 42 

ENmAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 

ORDER SHEET 

1 OriQinal Applecation No.  
Ive Petition No.  

	

1 	 nternpt Petition No..___________ 	/ 

Rew Application No, / 

tt 

• ReGpHdait 

Advo ctP for the ApplecoY   

Ct  Advocte for the Re 

ii 	 20.8.02 	 Heard FIr. M.Das, learned 

I counsel for the applicants. 

: 	 I Issue notice to show cause as 

	

III 
I 	

j to why the application shall not be 

I 	 a dmi t t a 

III' 	
Ii 	

List on 20.9.2002 for 

	

11111 	 K 
I 	 fembar 	 Vice-Chairman 

mb 

' 

9 	I 	 1 204i942 	List on 27.9.02 for mission. 

	

I 	 Vice..Chairman 

II 



d 	 I 
27.9.32 	As agreed by tha parties, list 

the matter a-jo elongwith 0.A. No. 213/02 

• 	 ro r baa ring. 

6 	 c 
t VLL. r0 	 . 	 • N ember 	1 	V cesChaj rman 

mb 	H. 

., 	

.5'. 	

. 

. 	 . 

11,10.02 	 Judgment delivered in 

Open Court..Kej 1nsepàrate 
5 	 • 	. 	• sheets. Apication is dismissed 

(- j•S 	 I / 	 . 	.. 	 No costs.. 
. 	 L0 /L 	 . 	,. 

S 	 • 	 .• 	 ' 	
S 	 • 	

S. 
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• 	IN THE GAUHATI HIGH CCURT 

• 	• 	(High Court of Assani, Nagaland, Meghalyu. Man ipur. Tripura, 
Mizorarli & Arunachal PrdIi, 

V CIVIL APPELLATE SIDE 

• Appeal from 	

. of 200 2 Civil Rule 

lVa-,& o f2_ x 	( 	&ppelhnt 

	

• 	 '•• 	 Petitioner 

v ,  
- 

• ••-: 	 (24'• 	 - 	 Respondent 

OPPOfle Party 	 -• 

For  
Petitioner' 	 . 	 . 	 -. 

Respondeit 	• - 

Opposite  Party 	kilt S W44- P
L-  

Noting b),  011 icer or 	. 	Seria 	Date 	OIl ici t1('4cl, rex)rLsj orders or prxccdings 
AdVatC 	sii61ure 

-±•-•'*.------- 
I 	 ' 	2 	3 	 4 



AP 

	

•,ppt1vc 	b'r 

•. 	• 	-U 

•7 JUN 2001.  

i\ .1 LSAO<IA. 

rneci counsel [or the 

nt rcndcrcd in W.A No. 

United India Assurance 

d othcr ), disposed of on 

1E riabic. 

.1
-
tstluids diimis.cd as not 

1 	 I 	 I 
	

El 

in 	vaCal d. 

I 	H 	(It4 L F PJ7T 

I . 

• 	. 
*c  

	

y C3r 	 t 	np 

t.Karboro Motor Aimt 020^9 
I 

. tnLW,  ZUia I *mce tc, 	.ØmrnI OfEtc* *t 
0$ ftalo#  

	

3. ttIcrn4 3ssrsnce Ca. Lt!., 	it$ rwrjistered oUcs 
O 
Rt K ó1etr'& street, Ot7iiti, api Oba * 1h* 'igtosj.tic at G 	awhtt *bd aI*xnnch afftce at 

4ns- JUa, 	tr; 	nie 
&tr 	atr1rp ctittai è4Iatr*t1,. WUJWIZ. 

a.gch, .MJth id9  4hab, zwaMtSi.7a135. tg :ut,4 to 1t10 zsLpt st the t*cwtn 
case romraso This has * sfs.ne to ilis jL*tt*r so. 
c:/4x/eft/2oo1/dj/373  sta 

	

1. 	aia/aaoz 'A 	 / 
• G.11 3W20C2 '' art. 

• 	 •- 	;.. 

	

• 	• 	 , 	 I 

• 	 '. 	. 	 I' 

,s,tt. eçstr-r(z&z) 

Noting by Officer or 
Advocate 

: 	• 

Serial 
No. 

2 

Date 

W.P.( No. 683,02 
24.5.06-  MEFORE 

T-IE HON BLE M Z. J'USTJ Cl 

It 	is 	statci at the Bar byit-ito  

parties that in iiew of the judg ii 

445/05 with an logous vrit appc' is 

Vs. Member, I tACT, Cuwahati ai 

3.3.06, this wri petitiol i is not m 

Consequently, this wtit pcti i&) 

rnaihtainable. 
.1 	I 

I 

Interim otc er passe I dalir I st 

d4t : 	Lf  
 

$ 

11 TlibwWlop Ttn*kLs, 
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CERAL ADMXNISDRATIS/E TRXBUNJI 

/ fk 	GP.}UTI BENCH 
.1 ef• 

I Original Application Nos. :213 of 2002 and 261 of 2002 

I! 	 Date of Order: This the 111h Day of October 2002, 

HON'BLE 'MR.K.K. SMARIQ ,MINISTRTIVE MEMBER 

0.A.No9213 of 2002, 

Shri Himangahu Paul 
5/0. Late Phani Bhusan Paul Rx,Group 'D' 
Village -Karatigram,. P.O. Rongpur 
P.S.Silchar, Dist.cachar. Assam 

t present working as Post man in Halfiong Sub-Post Office, 
under Subi.&tvisional Inspector of P0's Halfiong 
Sub,Divjsoin, Falflo,1144 

• 	 ,Monorar4aa Das 

• 	 .••• 

Union of India, 
Represented by the Secretary to the Govt pf India, 

• 	 Ministry of Ccwuunication, 
Cabint Secretariat., Samsad Marg. 
New Dëlhj-110001, 

The' Director General , 
Department of Post, Samsad Marg 
1?ak•Bhawan, New Delhi110001 

30 The Chief Postmaster General, Assam Circle, 
Guwahatj-781001. 

The Postmaster General, 
Assarn Region, Dibrugarh 

The Sr,Supdt. of post office. 
Cacher Division, Silchar-788001 

The Asstt. Supdt.of P0's 
North Sub-Division, 51,lchar-788001 - 

7.. The S.D.I.P.O's 
Hal flong, Sub- ivislon,Hal f1ong-788819. 

8. The. Sub-Postmaster, 
Ha], flong-788819. 	 ' ' ... Respondents. 
ByMvooateMr.A.Deb.Roy, Sr.C.G.S.Co 

0.A.NO.261 of 2002 

1 Sri Gopa3. Ch, Mama sudra 
S/a. Late .Gopendra Namasudra, 
•Ex-Group 'D', ward No.4 
P.O. La].a 
Djst,Hailakandi 

2. Sri Niiotpa]. Roy 
s/o. Late Nikána Ch.Roy, 
Ex-Poatman, Gumra Bazar, 
P.O.Ka],ajn, Dist.Car 

contd/.. 



 Union of India, 
• Represented by the Secretary 

• the Govt. of India, 
Mni.atry of Communication, 
Cabinet Secretatjat, 
NW Deihi-11000i. 

 The Director General 
Depaztment of Posts, 
Dak ; Bhawan, Sansad Marg, 
New DelhiX10O01. 

 The ChIef Post master General 
Asaam Circle, Meghdoót Bhawan, 
Guwahati-781001. 

4 Teh Sr.Supdt, of POs. 
Cachar Division, 
3ilcr788001. 

 The Sr,Post Master, 
Head Post Office, 
Slchar188OO]. 

 The Postmaster, 
Head Post Office 
Haitakandi, 

 The Sub Divisiona1. 
Inapector of POs 
Raila]c.andj, 

B. Sub-Divisional 
2 Inspdctor of POs, West Sub-Division, 

Silchar., 
leapondent s, 

By Advocate Mr.A.Deb Roy, Sr,C.G.S.C. 

1cIc. 

ORDER. 

Both the applications are taken 

iflvolved issue y1th the same 	a,jica 

of 2002 and fourappli.cants in O.A.No.261 

\L.0 

together a g 

in O.A.No. 213 

2002. The four 

coa%td/.. 

3o 	Sri Kajal Das 
s/c Late Suniti Baja Das, 
Ex-Group I D I  , ViU.& .P.O.Barkhola, 
Diet, Cachar, 

4. 	Sri Babudhan Dhree 
s/o L.ate Bijoy .Kumar Dhree, 
EX-OS Malib 
P.O. paulorabond, 
Diat.Cachar. 	... Applicants. 

By Advocate Mr. Monoranjan Das 
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applicants in 0.A.No.261 of 2002 have been allowed to x1rsue 

their gtievanoeg by a oomxnon by a common application under 

the provision of Rule 4(5)(a), CAT(Prócedure) Rules, 1987. 

All the applicant were approved for incluSiong dLn the waiting 

list of Postman on compassionate ground on different dates. 

By an order dated 11.6.2002 the applicants were allotted the 

post of-ODS on compassionate ground. All the applioantg they 

have been working as Postman with some bràaka in continuity 
in serviâe. It is claimed that the applicants are approved 

candIdates for Postman cadre against regular vacancy enlisted 

for fütuze absorption against relevant qupta. The applicant had 

been engaged against vacant post of Postman. By letter dated 

22,6.2001 the RepOndet5 caUed'for willingness of the 

applicants, for job in other Department, The relevant portion 

of the letter 1.g reproduced belowz 

• "Sub: Discontinuation of waiting list of dandida-
tea appràved for compassionate appointment 

• 	willingness of the approved candidates for con- 
siderat ion by other 'ministries. 

The fbl16wing approved candidates were 
• 

	

	alloted to your unit for working in short term vacancies. 

You are requested to intimate whether they 
are willing for job: in other department. If so 
submit a list of willing approved candidates 

• 	at. an early date as desired by the C.o. Guwahati 
for taking the matter with other ministries and 
alongwjth the Directorate." 

The applicants conveyed the willingness for appointment j 
other departnt. The applicants however, requested the 

Postmaster General • Assam Region to regularise then in the 

vacant, posts against which they were working continuously 

working. It is stated that by letter dated 3.9.2001 the 

applicant5 were informed that they, would be absorbed in the' 

cadre..jn due course, as there was no vacancy then. The letter 
dated 3.9.2001 is reproduced 'belows.. 

if 

contd/.. 
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N Subl Prayer for appointment of Po8tman in 0015 
pssionate ground. 

Refer your representation dated 22.052001 I 
am directed to infons you that your se will 
be considered in due.course of time.1 There is 
no vacancy under compassionate groundat present 

Thereafter, by letter dated 24.8.2001 it was informed to the 

applicant that the waiting list for compassionate appointment 

was discontinued and the Directorate had decided tht the 

applicant would be considered for the post of G.DJS, but the 

applicantS did not opte4 for G.D.S.It is stated that the 

applicant shali be deprived existing benefit and they have 

been performing the duties against the vacant post, 

	

2,. 	Mr,M.Das learned counsel appearing on beklf of 

the applicants argued that the action of the respondents in 

not considering the absorption of the applicant in the post 

of Postman is illegal and violative of hrticle 14 f the 

Con$itution. The Respondents offered the appiicaLs a lower 

post than one which they were holding. Mr.M.Das lrned counsel 

also stated that there are vacancies in the Deparment of 

post but the Respondents have not been engaged. TieRespon-

dents issued Notificatic'n dated 11.6.2002 by which they have 

allotted the candidates for compassionate appointment against 

GDS posts.. He also, argued that there are existing vacancies 

in the department and the applicants been approvd candidates 

for compassionate appointments to be posted agai4st existing 

vacancies0 

	

3. 	The lRespondents have filed their written statement 

and Mr.A.Deb Roy, Sr.CG.S.C. represented the Respondents. 

It is stated that the waiting list was being prepared for 

absorption in future vacancy for compassionate appointment. 

The applicants' name.jwere kept in the panel ófwiting list 

for alsctption in future vacancy as compssionat cases. 

The applicants In the waiting list were being engaged in 
L 	 cotd/ 
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short time leave vacancies as per'necëssity and they could 

not be absorbed permanently9 Since there will be more delay 

in their' enployment permanently against vacant post, it was 

decided .by the department to offer them with some lower post 

if willing to accept such employment but they denied to 

accept such employment and claimed for their permanent employ- 

ment in Postman cadre. Mr.A.Deb Roy Sr.C.G.S.Ce argued that 

there was a scheme for appointment on compassionate ground 

within the ceiling of 5% of direct recruitment vacancies in 

etch yearo Thus out of 20 vaoances for direct recruitment, 

one was available for compassionate appointment., h waiting list 

was prepared as there were no available vacancies for compa-. 

saionateappojntment. In order to minimise hardship the 
4k49, 

J) 	 were sett offerredvanancy Erm due to leave 

There is. no possibility of the applicants being appointed 

against the regular post. 

40 	 I have considered the submission made on behalf of 

the parties and have also perused the records. The applica-. 

tion ia decided on the basis of the facts of the case. The 

appointment letter issued to the applicant in 0..No.213 of 

2002 is.reproduced below:- 

"In p.irsuance of the SSPOB Silchar Memo No.B1/ 
Rectt./Rejax/)ljsc. dated 28.12.98 Shri Himung-
shu Paul approved, for appointment 'in Postman 
cadre on compassionate ground and 'kept in 
panel for absorption in future relaxation vaca. 
ncies . by .C..o. is hereby engaged on short term 
duty in the event of the 'undersigned and kept 
attached to G&C4 College.so, against an un-
filled 'vacancy until further orders.. 

Shri H.trnungshu Paul should clearly under. 
stand that . the engagement is purely temporary 
basis and he cannot claim any seniority/pay 
benefit in future for such short term engage 
ment." 

• The subsequent application also shows that the applicants 

were appointed for short term duties. The letter dated 

24.8.2001 by wMch the applicants were off erred the post of 

contd/.. 



A 
GD8 is extracted belowz.- 

" This is to inform you that since wait listing 
ofoandidatea for compassionate appoi9tent has 
been dispensed with, chance of absorpton of 
these approved candidates in the waiting list 
against vacancies available within 5 celing of 
direct recruitment quota is remote. This may 
cause hardship to the approved candiates who 
have been waiting for quite a long priod. In 
consideration of this aspect the Postal Directo-
rate has decided to consider such waitlisted 
candidates for appointment against vdcnt posts 
of GDS(Oramin Dak Sevak) if they are willing 
and eligible for the post. 

As per information of the Directorate 
you are requested to submit your wi11ingness or 
otherwise and choice of place if anyfor taking 
appointment against vacant Gramin Da) Sevak post. 

This recruitment will be made subject 
to 	, lfilment of all required ccLnditions of 

recruitment like educational qualifica-
tion etc. 

2. Approved applicants with thez acceptance 
of GDS post would have no fuitber claim f 
for appointment on any specialconsidera-
tion against regular departmental vacan- 
cies and that they would havto take 
their turn as per present departmental 
policy for ODS in the matter cf thir 
appointment against future dopartmental 
vacancies. All undertaking inthis 
regard may be submitted with your willing 
ness. 

This offer will be valid for one 
year.' 

There is no dispute that the applicants have not been offe-

rred compassionate appointment. The regular appoilntmentr. on 

compassionate ground depends on Rules and Regulatins/Guide_ 

lines on the subject. There .isno dispute that tlee is a 

quota of 5% of regular direct recruitment vacanc.es for 

appointment on compassionate ground. Mr.A.Deb Roy, Sr.C.S.C. 

submjtted that there is no vacancy for Postman p9st. The 

vacancy position for the years from 95 to 2001 is given below: 

contd/ 
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"Vacancy position of Postman and Group D 

year wise 

Year l'ostnan Group D 
1995 

- 5 

1996 06 6 
1997 16 

.1998 12 3 
1999 11 4 

2oOo• 03 4 

2Oo1 08 3 

As such no appointment on compassionate ground could be 
offerred to the appljcants. In the circumstances the res-

.pOndents have Sympathetically considered the case of the 

	

appljcan 	The applicants have been of ferred the post 
oE GDS &j  which is a lower post than that of Postman. Mr. 
A.Deb Roy 1  Sr.C.G.S.C e  argued on behalf of the respondents 
that the inclusion of name of the applicants In the waiting 
list for compassionate appointment has not conferred any 
rights for regular appojnefl•5 such offer of appointment 

to the post of GDS was justified. 

5.I have given carefi1 consideration to the subtajgsj.. 

ons, made on behalf of the parties and also perused the 
record. The Govt. provided a schene for giving immediate 

relief to Govt. employees dying while in servjc,e by giving 
compassionate appointment to a dependent relation. The 

COUrtS have not approved of compassionate appointment 

being given long after the death of the employee. The 
scheme has provided for a quota and it is not that depen-

dent of every employee dying in service will be of ferred 

	

appointme 	The name of the applicants appeared in 

Contd/... 



waiting list for compassionate appointment. T 

have not approved the delay in offering canpa 
V. 

appointment. The applicants could not be appo 

compassionate ground within the quota of 5%c 

a'vailab. a for direct recruitment of post man* 

position given by respondents shows that thez 

vacancy for compassionate appointment during 

1995-2001. The respondents do not anticipate 

vacancies in the future. This has been inforn 

Courts 

jonate 

ted on 

vacancies 

ne vacancy 

was no 

.e years 

y such 

to the 

applicants. Keeping the names of the applicarts in waiting 

List gives rise to a fajse hope. The respondnts had valid 

reasons for discontinuing the waiting list. The action of 

the respondents in offering alternative appointment of GDS 

cannot be faulted. I find no illegality in the impugned order. 

The applicants have not acquired right to a Eegular appoint-s 

merit outside the quota for compa ssi.onate appointment . simply 

because there name was included in the waiting: list for 

appointment on compassionate 4round e'-en if t!hy have 

worked in short term leave vacancies. It is not the case, 

that the respondents' have appointed persons outside the 

waiting list against vacancies for compassionate appoint- 

merit. 

The applications stand dismissed. There shall be 

no order as to costs. 

LM 
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FORM-I 

FORE THE CENTRAL AD IrISTRATIVE TRIUNL, GU1HATI Brrc, 

0. A. 	. 	of 200 
tie of the Ca.se 

Between 
I Gopal Chandra Namasudra 	..... 	Plaintiff 

- 

ion of India 	Others 	 ..... 	Resn'ndent 

INDEX 
Par't icul 2ZI 	 Ann e xur pjD. Paac No 

Application 	 .. 	 - 
	

I to 19; 
- nari or service particular 	 Annexure A 	- - 

Order dated 22-6-01 7 .4 	- - 
cirder dated 24-9,01,addrese Gopal A-2 - 
Ch, 	Na;nasudra. . 

Order dated 24-3-01 for N. Roy A- 	- - 
Order dated 24-8-01 for Kajal Das .4-4 	- - 
Order dated 24-9-02 for !3, 	)hree 4-5 	- - 
Order dated 132-02 for C. !amasudra A-E 	- - fO 

Order dated 13-2-02 for N. 	Roy ,  A-7 	- 
Order dated 1-2-02 for K. Da A-9 	- 
Order ,  dated 13-2-02 for B. 	hree A-9 	- 

Order dated 11-6-02 for all applicant 4-10 	- - 	-30 
Order dated 26-6-02 for Departmental Officer A-Il 	- - 

Copies of documents of Sri 	,G,Namasudra 
to 11(g) 

Cepies of documints of N. Roy A-12(a) to9-47 
12(1) 

	

1. 	Copies of documents of K. Das 	 A-13(a) to 13(h)49-5 

	

11. 	ConIes of documents of S. Dhree 	 A-14(a) to 14(b)5'- 

	

1. 	Case law, AIR 1993(I) CAT 21 (om) 	 A-15  

	

19. 	Cace law, 12/2001 Swaiys news 58(Aa) 	 A-16 - - 

	

20, 	Case law(1995) 79 ATC 404 (Gau) 	 A-17 - - 
- - Ca& w 22 	 -  

fiec1 by : $riftl, Das, Advocte 

MONORANJAN DAS 
DVOCATE SLC1*R 

.1 

 

 

W-DOS 
G4L 014 D14jeL 

Signature of applicant. 
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lb. 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBWAL, 

GUWAHATI BENCH. 

Application Under Section 19 of the Central Adminis-

trative Tribunal Act, 1985. 

O.A. No. 	 of 2002. 

BETWEEN 

1, Sri Gopal,Namasudra, 

S/O Late GopendraNamasudra, 

Ex-Group 'D' , Ward No. 	4, 

P.O. Lala 
/ 

Dist. Hailakandi, 

 Sri Nilotpai Roy, 

S/O Late Nikunja Ch. Roy, 

Ex-Postman, Gumra Bazar, 

P.O. Kalain, Dist, 	Cachar. 

 Sri Kajal Das 

3/0 Late Suniti Bala Das, 

Ex-Group 'D' , Viii. & P.O. 	Barkhoia, 

District Cachar, 

 Sri Babudhan Dhree 

S/O Late Bijoy Kumar Dhree,: 

Ex-O.S. Mails, 

P.O. Pallorbond, 

District Cachar. 

............Appiicants. 

'AND 

Contd.. . . . .P/2. 
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Union of India, 

Represented by the Secretary 

to the Govt. of India, 

Ministry of Communication, 

Cabinet Secretariat, 

New Delhi - 110 001. 

The Director General, 

Department of Posts, 

Dak Shawan, SansadMarg, 

New Delhi - 110 001. 

The Chief Postmaster General, 

Assam Circle, Meghdoot l3hawan, 

Guwahati - 780010 

The Sr. Supdt. of POs 

Cachar Division, 

Silchar-788001. 

The Sr. Post Master, 

Head Post Office, 

Silchar-788001. 

The Postmaster, 

Head post Office 

Hailakandi. 

The Sub—Divisional 

Inspector of POs 

Hal lakandi. 

The Sub—Divisional 

inspector of POs, West Sub—Division, 

Silchar. 	 ....$. 	a.sponc1ents, 

Con tcL ...... P/3. 
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Ct 
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RTICULASOF -APPLICAT1ONS  

1. 	Particulars of the orders against which this 

application is made : 

This application is made and directed 

against the following orders ;- 

SSPOs/Silchar (Respdt. No. 4) letter No. 

B1/Rect/Relax/Misc. dated SiIcar 24.8.2001, 

disponsing with waiting list of the applicaflts/ 

approved candidates on compassionate grounds. 

SSPOs/Silchar (Respdt. No. 4) letter of even 

No. dated 13. 2.02 for giving option for DDS 

post instead of post for which they were 

approved, with a coircion, if the applicant, 

do not opt for G.D.S. Post, for deletion of 

names from approved list. 

SSPOs/Silchar (Respdt. No. 4) Memo of even 

No. dated 11.06.2002, directing the applicants 

to join in the post, mentioned against their 

flames i.e. for G.D.S. post, instead of 

Postman/Group 'D' posts as approved earlier 

on compassionate ground. 

SSPOs/Silchar (Respdt. No. 4) Memo of even No. 

dated 26.6.2002, directing the respondents 

from No 1  5 to 8 to discontinue and disengae 

the applicants from the posts in which they 

have been working since 1994 and 1999s, at a 

stretch, 
Cond ..... P/4. 

0 
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Limitation : 

The applicant declare that this application 

has been filed well within the period of 

limitation prescribed under Section 21 of the 

C.A.T. Act 1985. 

Jurisdiction : 

The applicant further declare that the 

subject matter of this application is within the 

jurisdiction of this Hon' ble Tribunal. 

Facts of the case :- 

The applicants are the citizens of Indi5 

and as such they are entitled to all such rights, 

privileges and protection as guaranteed bythe 

constitution of India and laws framed thereunder. 

That, the applicants are the approved 

candidates for errployment on compassionate ground, 

selected by a Circle Selection Committee, office 

of the Chief Postmaster General, Assam Cird.e, 

Guwahati, Respondent No. 3 and communicated by the 

said Respondent vide Memo No. Staff/16-Misc/93 

dated 07.12.93 to applicant No. I and vide memo.rn. 
O- 	 -  7.16--- 	(p.1/ 

eveR-Ne. deto CYT.-1-'L9 to applicant Nos. 2 to 4, 

Contd... . .P/5, 



-5— 
&e- 

he said applicants, were working since the date of 

approval in posts lying vacant  in the respective 

cadres for which they were approved0 The applicants 

are approved on compassionate ground for appointment 

and they have been offered temporary appointment with 

a precondition for no pay and seniority benefit till 

they are regularly engaged. There Was no condition 

for disengagement from the officiating post. But 

the Respondents, firstly dispensed with approved list, 

secondly sought option for job in other Departments/ 

Ministries, thirdly, forced the applicants to opt 

for G.D.S. and finally allotted applicants against 

G.D.S. post sue moto. These applicants by this 

application prayed before your Hon' ble Tribunal for 

regularisation of service,on the basis of the settled 

principle of ICW of absorption of applicants found 

eligible on compassionate ground and worked for more 

than 240 days in an year and the relief claimed 'by 

these four applicants, are common in nature and 

cause of actions are also same and as such your 

humble applicants pray before the Hon' ble lodrships 

to allow these four applicants to join together in a 

single application, by the virtue of Rule 4(5)(.a) of 

C.A.T. (procedure) Rule 1987. 

Contd..'.. .P/6. 
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The applicants have annexed a list for bette.r 

appreciation of factual pos±tion regarding their 

service particulars and same is marked as Annexure-'A'. 

4.3 
	

That, the Respondent No. 4, by a general order, 

addressed to all HPMs and ASPOs(N), SDIPOs Cachar Dn. 

dated 22-6-01, endising copies to the applicants 

requested the laers to intimate whether they are 

willing to job in other Department. The subject of 

the letter is "Discontinuation, of waiting list of 

candidate approved for compassionate appointment - 

illingness of the approved candidates for consider-

atiofl by other Ministries". The said letter is self 

contradictory. However the applicants gave their 

option in time. The impugned letter is annexed as 

Anflexure - A-I. 

4,. 4 
	

That, the Respondent No, 4, vide his letter 

dated 24.8.01, dispensed with chance of absorption of 

these approved candidates for Departmental posts and 

considered for appointment to G.D.S. as decided by 

the Postal Directorate. This decision has been taken 

sue moto and unitaterally and unheard, and such 

aciofls on the part of the Respondents are vi.ative 

Contd ...... P/7. 
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of provisions of Article 14/16 of the Constitution 

of India. The said letter was addressed to concerned 

individual candidate/applicants. Copy of this 

letter is annexed and marked as Annexure - A-2 to 

A-5 

	

4.5 	That, the Respondent No, 4, vide his letter 

dated 13.2.02, sought for willingness to G.L).S, post 

lest there is possibility of deletion of names from 

wait list. This letter put pressure and coircion in 

the minds of the applicdflts and places them between 

devil and deep sea and as a result, they have no way 

out but to surrender to the destiny in the hands of 

the respondent. Thereby, the respondents take 

advantage of the situation and actively depriving 

the applicants from their fundamental right to work 

for which they have been assured and expecting since 

past a few years. The action of the Respondents are 

gross violation of Article - 14/16 of the Constitution 

of India, the laws of the land and the Departmental 

Rule. The said order dated 13-2-02 is annexed with 

as Ann exure - A-6 - A-9. 

	

4,6 
	

That, the Respondent No, 4, vide his Memo 

dated 11.06,02 0  conveyed the approval of the Chief 

Contd......  
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Postmaster General, Assam Circle, Guwahati and 

thereby approved the applicants against C.B.S. 

posts. That this order is a discreminatory and 

d'rogatory to the applicants who have been approved 

against Departmental posts of Postman and Group 'D' 

and assured them for future absorption. The 

applicants at Sri. 1 to 3 were also allowed to work 

in vacant posts for years together on condition of 

no benefit in regards to pay and seia±ority. But 

they have been offered, instead, to G.D.S. Posts 

which is far far below than that of the posts for 

which they have been approved, in the year 1993, 

1997 and 1999. 

The copy of this memo dated 11.6.02 is 

annexed as Annexure - 109 

4.7,. 	Th5t, the applicant No, 1,. Sri Gopal  

Narnasudra, an approved candidate in Group 'D' cadre 

on compassionate ground and kept in panel for 

absorbing in future vacancies, He Was approved by 

the Circle Office, Guwahati on 0712.93. afld'siflce 

than he has been engaged against short 'term 

vacancies but disengaged him on 12.7.02, illegally, 

Contd.,. . . .P/9. 
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For brevity and Fecisiorl  copies of a few papers 

in favour of the applicant No, 1 are annexed as 

Annexure - A-11(a) to A-11(g). 

4.8. 

4.9 

That, the applicant No. 2 Sri Nilotpal Roy 

has been approved for appointment under relaxation 

Of normal rules in the cadre of postman by the Circle 

Selection Committee held on 23.9.97. Thereafter, he 

has been engaged against vacant post of Postman, from 

02-1-99 and relieved on 01-7-02 1, illegally. 

Copies of supporting documents/papers are 

annexed herewith as Annexure - A-12(a) to A-12(i). 

That, the applicant No. 3, Sri Kaja]. Das, has 

been approved for appointment under relaxation of 

normal recruitment rules in the cadre of Group '0' 

by the Circle Selection Committee held on 26.9.97. 

Thereafter, he has been engaged against vacant post 

of Group '0' from 22.3,99 to i 16 c.2oot Silchar 

H.P.O. He was disengaged arbitrarily and illegally. 

Copies of supporting documents/papers are 

annexed as Annexure A-13(a) to A-13(h) 4!  

Contd. 
.. . . P/10. 
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4.10 
	

That, the applicant No. 4, Sri Babudhan 

Dhree, has been approved for appointment in Group 'D' 

cadre under relaxation of normal recruitment rules in 

accordance with C.O. letter No. Staff/16—MiscJ97 

dated Guwahati 11.11.99. This applicant has not been 

engaged against any Group 'D' vacant post. However, 

he h-as been offered a G.D.S. post in another District 

i.e. Hailakandi vMch is about 100 Km. from his 

premanent address in Cachar District. Therefore, the 

action of the Respondents are arbitrary, and malafide.. 

Copies supporting his claim are attached as 

Annexure A-14(a) and A-14(b). 

That, these applicants are dependants of 

Ex—Govt, /servants whd died in harness and left 

families in indigent and precarious conditions and 

as such the Department, after a due and thorough 

deliberation found thei,r claim genuine and fit for 

compassionate appoiitment and hence approved t'hem 

with arassurance for future absorption. 

4.12 
	

That, the applicants 1, 2 and 3 had been 

engaged against vacant posts and they continued as such 

with an understanding that they vuld not-claim benefit 

Contd.. .. .P/11. 
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of py and seniority for that temporary arrangement 

likely to be continued till their regular absorption 

and till the regular arrangement mqcie for the 

Vacant post 0  But the applicants were not absorbed 

in spite of vacancies available for direct recruitment 

since last couple of years and these applicants have 

discharged from officiating vacant post lying vacants 

1 	and they have not been absorbing in the vacant posts 

since last three years. Detailed particulars of 

these applicants are given in enclosed Annexüre - A. 

50 	Ground for Relief with legal provisions : 

51 	 For that it is a settled principle of law 

that the denial of benefit and privileges vested upon 

the applicants by the competent authority shall in 

no Case be custailed or withdrawn,unless otherwise 

than by and through due process of Iav. 

5.2 	 For that the denial of stipulation to absorb 

in future Vacancy by the respondents is illegal, 

arbitrary and violative of 4rticle - 14 and 16 of 

the Constitution of India and hence the action and 

inaction of the respondents are liable to be set 

a$f'e .abinitio, 

Contd ..... P/12, 
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For that the benefit which the worker in the 

Department of post are deriving having been based 

on Hon' ble Sreme Court's Judgement and the judgement 

delivered in.the case of casual labourer of the 

Department of Telecommunication and more so, the 

Departments are within the same ministry, then 1  be no 
(. 

earthly reason as to why the same benefit should not 

be extended to the present appliàants No. I to 3. 

5.5 	For that the applicant has been found fit for 

compassionate appointment and have been approved, 

against Departmentaa post of Postman. for applicant 

No. 2 and Group 'D' for applicant Nos. 1, 2 and 4. 

Apex court had laid down as a matter of, law that 

whenever an appointment is claimed on coassionate 

grounds and whenever the claimant is found fit for 

such an employment there can be no refusal to give 

an employment on the ground that no vacancy exists 

and it becomes the duty on the employer to create a 

sternlnerary post and give the employment, 

CitQtion : Satyabhama UmaGaikwad (Smt.) V - 

Li-o.1; ATR• 1993 (1) CAT 321 Bombay Xerox copy of this 

principle is anneed as Annexure A-iS. 

Contd. . . . .P/13. 
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5.6 
	

For that, in the present case three of the 

four applicants have worked for more than three 

consecutive years and in each year they have worked 

for more than 240 days. The Chart has been prepared 

on authentic papers with the applicants. The 

applicants fully 6tisfied . both the conditions that 

they worked for more than three years consecutively 

and in each year they worked for more than 240 Aays 

and hence they are entitled for regularisation, 

though the respondents enforced to give six monthly 

breaks of a day or two for takin. ,fg shelter of hyper- 

technical view of discontinuity in serbice, 

In this ground, the applicants pray to draw 

attention of this Hon'bie Tribunal to the decision 

of C.A.T. Allahabad in "Kailash and others -Vs - 

Union of India and others, O.it. No, 396 of 1997 9  

date øf jvdgem.nt - 13-02-2 01. Reported in 

(12/2001'$wamys News 58) Copy is.annexed as 

Annexure A-16. 

	

5.7 
	

For that, the appointment/employment on 

compassionate grounds is governed by the principle 

of appointment in relaxation of normal recruitment 

Contd. ....P/14. 
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rules. Appointment on compassionate ground is 

based on indigent condition of the bereaved family 

of the deceased employee and the scheme is intended 

to reach succour to the needy and is to provide 

immediate financial assittance to Govt..employee's 

family. Therefore,this Can not be denied on any 

plea, not to speak of nonav4lability of post. But 

in fact these are several posts vacant and no direct 

recruitment made since last five years as per 

knowledge of your applicants iflstad promotional 

appointments are made each year. The respondents 

are quite aware of md have account of the vacant 

posts in Postman and Grow '' cadre. As such denial 

of absorption after assurance is barred by the 

operation of settled pxinciple of law by implication 

of promissory estoppel. Your lordships -ge-b the 

precedent in Kajal Deb 	-Vrs U.O.I, O.A. - 234 of 

1993 decided on July 19, 1994. Reported by ATC 

(1995) 29 A.T.C. 404. Copy of this case is enclosed 

as Axrnexure A-17. 

For that, the issuance of letter dated 

22/6/01; 24/8/01; 13/2/02; 11/6/02 epd 26/6/2002 is 

illegal, and arbitrary which explicitly displays 

Contd. .. . .P/15. 



cL 

<_ 

non-application of mind of the  respondents and as 

such thee orders to be set aside abinitio. 

	

5.9 
	

For- that,in viewe.f the matter the action 

and/or inaction of the respondents are not 

Sustainablein the eye of law and eqidty and as such 

liable to be set-aside and quashed. 

The applicants crave leave of this Hon'ble 

lordship to advance and put forth more growds both 

factual and legal at the time of the hearing of this 

application. 

	

6. 	 Details of temedis exhausted : 

	

6.1 
	

That the applicants were disengaged and did 

not absorb to the posts promised but forced to give 

option for GID.S*  post instead. The applicant has 

no scope for redreseal and as such the provision of 

exhaustion of remedy is not a condition precedent for 

presenting an application against an order of absorption 

to derogatory post carrying 1/3rd salary than those 

for which they  have been approved for appointment 

(winexure A.1O). 

	

6,2 
	

That, the applicants, on the fact of the given 

case, prays  before your Lordships to consider that in 

the interest of justice and in view of the emergent 

Contd....P/16. 
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situations, the Hon'ble Tribunal may kindly entertain 

this application for admission without insisting on 

exhaustion of Departmental remedies, lest your humble 

applicants will sustain and suffer irreparable loss 

and injury.. 

6.3 
	

That, your Lordships has scope to admit the 

application without kuM insisting ton the exhaustion 

of statutory remedy on the ground that the impugned 

orders of the respondents stated ante is a general 

order passed by the Respondents affecting large 

numbers of employees including' the applicants. 

'.4 
	

That, the applicants, on the facts of the 

given Case, prays before this Hon'ble Tribunal to 

consider that in the interest of justice and in view 

of the emergent situations, your Lordships may kindly 

entertain this application for admission without 

insisting on exhaustion of Departmental w remidies, 

lest your humble applicants wiêi sustain and suffer 

irreparable loss and injury. 

7. 	 Matters not previously filed or pending in 

this or any other court. 

7.1 
	

That, the app•liàants further declare that they 

have not filed previously any application, writ 

petition or st regarding the grievances, against 

Contd.. ... ..P/17. 
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which this application is made, before this or 

afly other Tribunal or any other authority nor any 

such appli cation before any of them. 

8. 	Relief souuht for $ 

Under the above fact and circtustances the. 

applicant most respectfully pray that the instant 

application be admitted, records be called for and 

after hearing of the parties on the cause or causes 

that may be shozn and on the perusal of records, 

be grant the follo4ng reliefs to the applicants :- 

8.1 
	

To set aside and quashed the .rder dated 

22.6.01 - Anflexure - A—i 

Order dated 24.8.01 - Annexüre A 2-5 

Order dated 13.2.02 - Annexure A 6-9 

Order dated 11.6.02 - Anflexure A—b. 

4th further direction to the respondents to extend 

the benefit of the arrangement made for the 

applicantw for future absorption to the concerned 

approved cadre for which the applicants have 

eenpanelled. 
0- 

8.2 
	

To direct the respondents to engage the 

applicants to the vacant posts (Departenti) and 

to regularise their services 4th all consequential 

benefits. 

8.3 
	

Cost of the application. 	Contd.. . . .P/18. 
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8.4 	. Any other relief(s) to which the applicants 

are entitled to under, the fact and circumstances of 

the case and as may be deemed fit and proper #y the 

Hon' ble Tribunal. 

9. 	Interim order : 

The applicant prays  before the lion' ble 

Tribunal to pass an interim order directing the 

respondents to engage the applicants to the vacant 

posts available and to allow them to work as such 

pending siaposal of this application. 

100 	This application is filed through Advocate : 

Sri Monoranjan Das, 

Advocate, Guwahati. 

11. . Particulars of the.I.P.O. 

i.p.o. i•• 0. 	:-. 	_ (_ / 31b - R 

Date of issue :- 

Purchased from  

Payable  at 	:- Guwahati. 

12. 	List of enclosures :- 

As mentioned in the Index. 

(ontd.. . . .P/i9. 
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VERI FICATW 

I, Sri Gopal Namasudra, aged about 
	

years, 

S/O Late Gopendra Namasudra of Ward No. 4, Lala Town, 

Dist. Hailakandi, by profession - Service, by caste 

Hindu, by nationality - Indian, do hereby solemnly 

affirm and verify that the statements made in paragraph 

4.1 to 4,12 are true to the best of my knOwledgeand 

belief.and the rests are my submission before the Hon' ble 

Tn bttal. 

I have not concealed, any material facts of this case. 

And 

I sign this verification on this the 	day of 

August, 20024 

M/o½(R2ct14 
VP ;: 

k 	: 
Signature 

Advocate. 

7 
7 
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LIST SHOWING DETAILS OF SERVICE Of PLICTS 

iLetter of Q Apjoved Engaged 	te of 	Date of approval 	for post against engagement disange.. 
post 	- 	 ment 

Annexure — 

U Date of 	Woing days 
Breaks 	 month, years. 

Sri Gopal 	Staff/16_100/ Gro4 'D 	Group 'D'- 20-1-99 	12702 	20/21.7.99 	3 years. Namasudra 	93 dated 	
S 	 4 07-12-93. 	

5 1YOQ\t/ 
2O.7. 

1921.Oi.O1 

19-22.7.01 

19.-2L;.02 

-. --. -- Sri Nilotpai 	Staff/10-;isc,' Postni&' 	ostmn 	02-1-99 	1-7-02 	- No break 	3 years Roy 	 97 dated 	

S 

06-1 0-97. 	 6 - 	- 	 - 	 - 	-mon th 

Sri Kajal Das 	Staff/164.iisc/ Group 'Dt 	Group 'Li' 22.3.99 - - 	 16.9.99 	3 years 
07-10-97. 	 15. 11 • 99 	3 mon ths 

13.12.99. 

Sri. Babudhn 	Staff/16...Misc/ Group 'D'  Dhree 	 97 dated 	- 
P.11.99. 	 - 

01  

- 	 - 	

- 

ffilqoe 



DEPARTMENT OF POSTS : INDIA 
OFFICE OF THE SENIOR SVPDT. OF POST OFFICES 

CACHAR DIVISION SILCHAR-788001 

To 
The all HPMs and ASPOs (N) 
SDIPOs in Cachar Dn. 

No. BI/Rectt/RelaxlMisc 	 Dated at Silchar the 22-06-2001. 

Sub:- Discontinuation of waiting list of candidates apl:roved for compassionate 
appointment-willingness of the approved candidates for consideration by 
other ministries. 

The fellowing approved candidates were allotéd to your unit for working in 
short term vacancies, 

You are requested to intimate whether they are willing for job in other 
department. if so, submit a list of willing approved caniidates at an early date as 
dsircd by the C.O, 6uwahti for taking the. itter with other minfstriec and alsowith 
the Directorate. 

Sr. Supth of Post Offices 
Cachar Dn. Silchar-788001 

Copy to:- 

,il. The concerned candidates. They are to submit their willingness within three days 
on receipt of the letter. 

2. Smt. Smriti Kona Das, S/O Late Buddhamoy Das, I3adarpur .10 an approved 
candidate in P/A. Cadre may also be submitted her, wihingness or otherwise. 

CVT 0_~ 	 ~~SWS iOffices 

- 	 --- . 	 t 	
Si lchar-78800 I 

r- 	LCj 
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DU'ARTMENJ OF POS]S: INDIA 

OFF1C.E OF TI-lE SENIOR SUPDT. OF' POST OFFICES 
CACE-JAR DiVISION SILCHAR-788001 

Shri ....... 
S/i Lccfr 

1< cw 

No. B I/Recit/ftela>j sc. 	 Dated at Silchar the 24-082001. 

Sub:- Compassionate api)oi ntrucm proposal 01' candidates approved and waitci isted. 

This is 10 inform you that since wait lisIinLZ of candidates for compassionate appointment has hecu diSpensed with, chance. of absorption of these approved candidaies in the waing list aaiirst vacitircics available within i% ceiling of' direct 
recruitment quota is remote. Has nay cause hardIiip to the approve(.1 candidates 
who have been \v hag für' quite a long period. In considera(ioi of' this aspect the 
Postal Directorate has decided to consider such waitlisted candidates for aPpointment 
against vacant posts of GDS (Grarnin [)ak Sevak) if they are willing and eligible for 
thepost, 	. 

As per irrsruion of the 1a ectcaute, you are requested to submit your 
willingness or othcrwjsc and choice of lace if any for taking appointment against 
vacant Granrin Dak Sevak post. 

This recruitnicirt Will be macic snbiect to:- 

I. Fulfilment of '  all required conditions of' recruitnieflt like educational qualification 
etc. 

2.. Approved applicants with tjeir' accpanec of, 
 GDS post would have no further claim for appointment On any special consideration against reiar depariinntal 

vacancies and that they would have to lake their turn as pr present depaniental 
policy for GDS in the matter of' their appointment against future departmental 
vacancies, An urajertakine iii this raid niray be subhitted witliyou, - willingness. 

This oIler will be valid für ) ! 1C. ycar 
1' 

_- 
Srupai of Post O1ice5 

Cachar Da. Silchar-788001 

-_ 

MONORANJADAS 
- - 	AVOCAT,C SlLCI{ 
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DEPARTMENT OF POSTS: INDIA 
/ 	OFF]CE OF THE SENIOR SPDT. OF POST OFFICES 

/ 	 CACHAR DIVISION SILC•HAR-78800 

rel 
Shr 

Aj 	 1 ja 
I'cct-'f OtA 7\ 

No. BlIRecuIRelaxIMisc 	 Dated at Silchar the 24-08-2001. 

Sub:- Cornpassinate apDointment proposal of candidates approved and waitelisted. 

This is to inlbrm you that since wait listing of candidates for compassionate 
appointment has been dispensed with, chance of absorption of these approved 
candidates in the waiting list against vacancies available within 5% ceiling of direct 
recruitment quota is remote. This may cause hardship to the approved candidates 
who have been waiting for quite a long period. In consideration of this aspect the 
Postal Directorate has decided to consider such waitlisted candidates for appointment 
against vacant posts of.GDS (Gramin Dak Sevak) if they are willing and eligible for 
the post. 

As  per iustruciori of the Direc.orate,you are requested. to submit your 
willingness or otiecwisi and choice of place. if any for taking appointment against 
vacant Gramin Dak Se'ak post. 

This recruitment will be made subject to:- 

I. Fulfilment of all required conditions of recruitment like educational qualification 
etc. 

2. Approved applicants with their acceptance of GDS post would have no further 
claim for appointment on any special consideration against regular departmeiital 
vacancies and that they would have o take their turn as per present departmental 
policy for GDS in the matter of their appointment against future departmental 
vacancies. An undertaking in this regard may be submitted with your willingness. 

This offep will be valid for one year. 

(I.c,7cruvtA')'., . 	
Sr. Supdt of Post .Oices 

Cachar Dn. Silchar-788001 

MON O  R 	
O 

ADVOCA'TE, SiLC 

I.. 



DEPARTMENT OF POSTS: INDIA 
OFFICE OF THE SENIOR SUPDT. OF POST OFFICES 

CAC.HAR DIVISiON S1LCHAR-78800 1 

- ZLf _ 

No. B1/Rec11/Re!ax!Misc 	 Dated at Silchar the 24-08-2001. 

- 	Sub:- Compassionate appointment proposal ot candidates approved and waitelisted. 

This is to intorm you that since wait listing of candidates for compassionate 
appointment has been dispensed with, chance of absorption of these approved 
candidates in the waiting list against vacancies available within 5% ceiling of direct 
recruitment quota is remote. This may cause hardship to the approved candidates 
who have been waiting for quite a long peiod. In consideration of this aspect the 
Postal 1)irectorate has decided to consider such waitlisted candidates for appointment 
against vacant posts of GDS (Gramin Dak Sevak) if they are willing and eligible for 
the post. 

As pe; inuctio Of tL Diicctorate, you are requested to submit your 
willingness or othefwise and choicee ok place if any for taking appoiitment against 
va-cant Grarnin Dak Sevak p.ost, . 

This recruitment will be iitade subject to:- 

Fulfilment of all required conditions of recruitment like educational qualification 
etc. 
Approved applicants with their acceptance of GDS post would have no further 
claim for appointment on any special consideration against regular departmental 
vacancies and that they would have to take their turn as per present departmental 
policy for ODS in the matter of their appointment against ftiture departmental 
vacancies. An.undertaking in this regard may be submitted with your willingness. 

This offer will be valid for one year. 

- 

S:. upcltofPostOfiies 
Cachar Dn. Siichar784'001 

0-1-Y-t 
MONORANJANJ DAS 
ADVOCATE, SILC}IAJ 

0 
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DEPARTMENT OF POSTS: INDIA 

OFFICE OF THE SENIOR SUPDT. OF POST OFFICES 
CACHAR DIV1SION SILCHAR-788001 

To 

. 

................ 	 I ........ 

	

..... 

 ..... 

No. B l/Rectt/Relax/Misc 	 Dated at Silchar the 24-08-2001. 

Sub:- Compassionate appointment proposal of candidates approved and waitelisted. 

This is to inform you that since wait listing of candidates for compassionate 
appointment has been disensed with, chance of absorption of these approved 
candidates in the waiting list against vacancies available within 5% ceiling of direct 
recniitment quota is remote. This may cause hardship 10 the approved candidates 
who have been waiting for quite a long period. In consideration of this aspect the 
Postal Directorate has decided to consider such waitlisted candidates for appointment 
against vacant posts of GDS (Gramin Dak Sevak) if they are willing and eligible for 
the post. 

As er instruction of the Di ectorale, yu are requested to submit your 
willingness or otherwise and choice of place if any for 1.aking appointment against 
vacant Graniin Dak Sevak post. 

This recruitment will be made subject to:- 

Fulfilment of all required conditions of recruitment like educational qualification 
etc. 
Approved applicants with their acceptance of GDS post woUld have no further 
claim for appointment on any special consideration against regular departmental 
vacancies and that they would have to take their turn as per present departmental 

- policy thr GDS in the matter of' their appointment against future departmental 
vacancies. An undertaking in this regard may be submitted with your willingness. 

This offer will he valid for one year. 
:Th 

~.SIARMA) 
Sr. Supdt of Post Offices 

Cachar On. Silc.har-788001 

MOANJX DAB 
ADVOCATE SILCIjA 
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DEPARTMENT OF POS1S INDIA . 
OFFICE OF THE SENIOR SUPDT. OF POST OFFICES 

CACHAR [)I\'ISION 511 Cl IA R-7O( 

To 	
vi 

4 ......L. 	.......cft.. ..... 

No. B1/Rectt/Relax/Misc 	 Dated at Silchar the 13-02-2002. 

- 	Sub:- Compassionate appointment- proposal of candidates approved and wait listed 
for GDS (Gramin Dak Sevak) Posts. 

Please refer to this office letter of even no. dated .24-0-200 I wherein you are 
asked to submit your willingness for GDS Post. But no reply has since been received 
from your end. 

GDS post is to oer those willing approved candidates of' Group 'C' and 'D' 
-cadre who are in the. waiting list subject to their fulfl1iiig all required conditions of 
GDS recruitment and availability of vacancy. 

It may be mentioned for your information that there is possibility of deletion 
of name of candidates from the wait list who are unwilling to accept GDS posts. 

Therefore, you should give your willingness in clear terms whet her you are 
agreeable to accept GDS post.  

Your reply must be sent to this office on the (late of' receipt of this office 
letter. 

This is most urgent. 

'Sr. Supxf )fs 1 bI1ces 
Cachar Dn. Silchar-788001 

- —M•NORANJADA$ 	 -. 
AIVOCATE S1LCJ-jAJ 

/ 
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l)FPARTMFN'l OF POSl 	IN.l)li\ 	 - 

OlFICE OF.'Fl1E SENiOR SUPD1. OF POSTOFTICLS 
('ACI IAR 1)1 \'lSlON l I Cl lAR-7() I 

• 	To 	
. Shri/$ 	

L 

o . Ko\)cA.  

No. B1/Rectt/RelaxlMisc 	 Dated at Silcha the 13-02-2002. 

- Sub:- Compassionate appointment- proposal of candidates approved and wait listed 
for UDS (Gramin Dak Sevak) Posts. 

Please refer to this officeletter oleven no. dated 24-08-2001 wherein you are 
asked to submit your willingness for GDS Post. But no reply has siiice been received 
from your end. . . 

GDS post is to offer those \vil ling approved candidates of Group 'C and 'D' 

cadre who are in the waiting list subject to their ful!lling all required conditions of 
GDS recruitment and availability of vacancy. 

It may be mentioned for your in fbrmat ion that there is possibility of deletion 
of name ofandidates from the vait list who are unwilling to accept (;DS posts. 

Therefore, you should give your willingness in clear terms whether you are 
agreeable to accept GDS post. 

- - 
	 Your reply must be sent to this offlce on the date of receipt olthis office 

letter. 

This is most urgent. 

ITI— Sr. L I 	tll(,) I (~)s t 
(achar l)n. Silcliar-7800 I 

_0  
MONORANJAN DA 
AVOCATE SILCHAR  
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DEPARTENT 01: POSTS I Nl)lA M  • 	

OFFICE OF THE SENIOR SUPDT. OF POST OFFICES 
• . 	 CACIIAR D1\'ISION Sil .C1 lAR-7()() I 

To 

....................... 

--- 

No. B IlRecttlRelaxlMisc 	 . 	Dated at Silchar the 13-02-2002. 

Sib:- Compassintc appointmnt- proposal of candidates approved and wait list'cd 
for GDS (Gramin Dak Sevak) Posts. 

Please refer to this office letter of even no. dated 24-0-200 I wherein you are 
asked to submit your willingness for GI)S Post. But no reply has smce been received 
from your end. 

GDS post is to offer those willing approved candidates of Group 'C and 'D' 
cadre who are in the waiting list Subj ect to their 1ii1 filling all required condit iOflS of 
GDS recruitment and availability of vacancy. 

It may be mentioned for your information that there is possibility of deletion 
of name of candidates from the wait list who are unwilling to accept GDS posts. 

Therefore, you should give your willingness in clear terms whether you arc 
agreeable to accept GDS post. 

Your reply must be sent to this office on the date of receipt ol' this. ofliec 

This is most u reerit. 	 / 

tSr. Supdt 

or 

 
Cachar Dn. Silchar-7880 I 

tOPTORANJADA 
ALWCATE SILCHAR  

I 
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	 DEPARTMENT OF POSTS: INI.)li\ 
Qf:FICE OF THE SENIOR SUPDT. Q:  POST OFFICES 

CACHAR DIVISION SI[,CI IAR-7$8()()I 

To 
 

... <JtTJ 

No. B1/Rectt/Relax/Mjsc 	 Dated at Silchar the 13-02-2002. 

Sub:- Compissionate appointment- proposal of candidates approved and wait listed 
for GDS (Grarnin Dak Sevak) Posts. 

Please refer to this office letter of even no. dated 24-08-2001 wherein you are 
asked to submit your willingneSS for G1)S Post. But no reply has since l)eclr received 
from your end. 

GDS post is to ofter those willing approved candidates of (roul: C and '1) 
cadre who are in the waiting Ii sr subject to their ful ii Ill ng all required cnd ii ions of 
GDS recnhitment atd.avai1ahiIitv of vacancy. - 

It may be mentioned for your information that there is possibility of deletion 
of name of candidates from the wait list who are imwilling to accept GDS Posts. 

Therefbre, you should give your willingness in clear terms whether you are 
agreeable to accept GDS post. 

Your reply must be sent to this office on the date of ,  receipt of this office 
letter. 

This is most urgent. 

"Sr 	 ice s 
Cachar Dn. Silchar-7 8001 

19 
" 4, $~Vo ., 

'. 

T 



• 1.,• of 10 

1' 

Mem-6 No. B1/Recft/Rel/Mjsd 
• 	 .• 	-•. Silchar the . 

The 'following cmdidates at 
• 	:As 	Circle, Guaha 	No. Staff/16- g,/88/P 

approved by the Chief Postmast 	Get 
datd 10-05-2002 N6; 	aff/23-Approved 14-05-2002 for 

id R.O Dibg:!? 
compassionate a'ppointrnci. al 	DS pots are hereby apt 	the post noted against thr names. - 

Name and address 	Parièukrs • 	 -. 	 of Post against which 	Alloted GDS po• a 
	

roval b C.O 	: 
Smt. 	Smritikana 	S14ffY16-Misc/97 

proved. —. for absoon 

Sister 	of 	late 	dated 11-11-99 
. PA ED 	Stamp 	Venck 	 — 

;Buddhmoy Das, Ex- 	
0 

. Badarpur 	 - 
I P/A,Bada urSO 

 .2. 
 

Sni 	Nilotpol 	Roy, 	Staff/16-Misc/97 	I 
S/O. late Nikunja Cli:, 

j 
dated 06-10-97 

Postman EDDALC.EDMC, 

Ex-Postman, 	. 	. 	. Chirukandi 

• 	 Gurrirabazar 	. 	. 	 . 
. 	- 

3 	Himangshu 	Staff/16 Mtsc/97 
Paul,S/O 	late 	Phahi 	dated 06-10-97 	1 

Postman ED 	Pac r 

Bit. 	Paul, 	'Ex-Group' 	. Karnamadhu 

Dspensary,  
. 

-.Silcha 	 . 	- 
•4.,.Snjj. Stff/16-ijsc/ 

W/O late .Gopal cii. 	dated 06-10-97 EDPackeKumbr'I 
• 	1?eb,.: 	x-Postman, 	. 

rara urS.O. 
 

. 	. 	. • 

• 	 . 	. 	ri . 	Gopal 	'Staff/16-IQO/93 dated • lJ2zñstidx9,S/0 	late 
Group D EDDA, Bhair.abnagar. . 

Gopendra Nasudr, 
0712-93 

 . 	•• 	

0 Ex-Gxotp ¶1)' Cachar' . 
•. 

• 
IrL 	-! 	 . 	0 • 	 •. 	 ' 	. 

-. 

S  . 	. 
6. 	Sri.  I Sanjib 	Kr. 	: Staff/16-1Q3/93 dated 
Scrigupta;. s/o 	late 	 . .07-12-93 

Group ¶1)' EDMC, 	
rç 

.Sukhcndü 	Senupta, 	•o 	. 	0 — ' 	TE 
Ex-SJ1vft 	Badarpu 
Bazarj,. 	 •• 	

. • 	7SriJayan.Den 	Saff116-1O5/thtd 
• 8/0 late 	enode&harj 	07-12-93 

Group 'ID' ED Packe; Ka1inagiL 
• 	. 	0 ........ 

roup• 	• 
. • 	... 

•. •. . 

8 Su Ka1 Das sfo 	Sff/16sc/97 
Smt. Sunjrj Bala ZDas,. -déth 	07-10-97 - 

Group Tr 
- 

EDDA-C-EDMC 

Ek-Gou, 'ID' - . 
Chengurg1v..sk 

. •. 
Silchar 	 • 

. . 	
. . 	,.. (t. r - 

- 

MON' RAOT-j 
- ADVOCATC 

0, , 



i 	. 

- 	. 
Sri Babudhan l

iated
aff/iC Micc '9' 	Group D' 	EDDA-C-EDMC 

Dhee S/O late Bi3oy 	11-11-99 	 Darnarghat Grant (u 

Kr. Dhree Ex-O/S 	 . 	.' 	 account 

i Cash ilchar H 0 	 Maniputbagan Q 

Their appointment is cubject to the folloiiiig condition 

- Sifice the candidates, have accepted. die GS Pot, they ould have 
• 

	

	further claim fo appointment on any speciJ consideration against regular departmen 
vacancies for which they were initially apptovk. and that they would have to take their turn 
as per present departmental policy for GDS in the matter 9f their appointment against furnre 

deprtmexital vacancies. Fo this, they will submit their undertaking to their respective 

appthnting atfthorities before joining to the post of GDS. 

• . 	-. 	.• 	.j, 	 J.}CBAHUIYA- 
Sr. Supdt of Poet Offices 

Cachar Dn. Silchar- 7S8001 

Copy to;: - 

1. 	The Chief Postmaster General, Assani Circle: Guwahati781 001 w.r.t hisletter n. 

cited above. 	 •. . 	 . 

• .: • 	2. 	The Postmaster General. Dibrugarh RegiOn ?  Dibrugarh-786 . 001 w.r.t his No. 
Staff/23-Approved Case/99/RP dated 03-09-01 and 14-05-02. 
The Sr. Postmaster, Sikh a /Pdsaster,Ktimganj/ilak2nd1H.O for information.. 

67. 10. The ASPOs (N) Suh-Dn./SDIPOs, West/HailakandifK'rimganj Stmh-Dn. for 
information. They will obtain requisite undertaking as per instruciion given above 
and issue posting and appointment letter to the candidates immediately. Th 

• : , . undertaldng should be duly countersigned and forward to this offie for record. An 
candidate if.eclined to submit declaration or refuse to join against the post1  the f'ac 
should be ihtimated immediately to this office. . . . . -. 

• 	
: 	11-19. The concerned candidates. They will suhnit undertaking before joining. 

20-22 Spare. 	. 	 . 	. . 

- 	 . 	 . '2.. 	
r . 	• 	

•___, 	. 
Sr. Supdt of Post Offices

. 
 

/ . 	.. 	•, • 	.• 	.... 	 Caar Dn. Silchar- 788001 

-I 

• 	r 

I 
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DEPART\f1iNI' OF POSTS: INDIA 
OFFICF. oi . 1 .1 U S}NIOR SUPI)1 OF POST oFul(;Is 

CACIIAR L)VlS1ON, SILC1 IAR-788 001 

IC) 
The Sr. Postmaster, Silchar 11.0 
The Postmaster, F rimganj/i {ailakandi 11.0. 

ASP0s (N)/SD IPOs, Wcst/South/ 
1<arimganj/1 1t ikandi/U;d1oig_SuhDn. 

4. The S1M, I H1ng S.O. 

No, 131 /Rctt/RcIax/t"disc I )atcd at Silci mr t e 2-06- 2002. 

huh:- Absorption ot Wait listed candidates approved for compassionate ground. 

Please refer to this othee 	•> ()• even no. dated 11-06-2002 regarding issue ( ) I 
pø.Sting order of the aprovL:d canc1idacs allotted against their name. Please send a copy of ,  

• 	posting ordr to this o11cc early. Approved candidates who are workidg at:tinst short term 
vacancies should he relieved imrncdiately under mtimation to this outice. 

13I1U1i\): 
Sr. Supdt of Post Oftiecs 

( -i h'ir Do 'clnr- 7880() I 

i 	T. '11.CHJ 

0 



L @ 
• 	 DEPAflTMENT OF POST : INDIA • 	

OFFICE OF THE EnIop SUPDT OF POST OFFICES 
• 	 CACHAR DIVISION SILCHA_788001 

11eIrI Bl/Rectt/R lax/MIsc 	Datec at Silchar the 12/01/99, 

T 

In accordarce with c.o Ouwahati memo N.. Staf f/ 1 6-Nsc/93 dtd. 07-12-93 and 07-10-97 the following' applicants 
have bcen approved for appojnnt in Group 'D' CQdre on 
C0mp1tsj,nate ground and kept in panel for absorbing in the 

- future relaxaUon vacancies by the C00 

The fèllowjng approved candidates may be engaged 
on short term duty by the concerned unit heads of this Divisi-on against their name 0  in the unfilled vacancies of Group 'D' Cadre or in leave vacancies of Gr. D' as and when fallin 
with clear understanding that they can not claim any seniori-ty/pay benefit In future for such term of engagement 0  
Si Name of applicant 
No t  

j l. Sri Gopal Ch 0  
Namaudra 

2. 	Sri Sttnj 
Seigupta 

3- Srt0 Giribala 
Barman 

4 	Sri. Kajal Das 

Name of deceased/ 
official 

S/o Lt0 Gopendra 
Ch Ya.masudra 
Ex-Group 'D' Cachar 

s/o Lt0 Sukhendu 
Sc ngupta 

W/O Lt0Njrmal 
Kr. Barman 
Ex-Gr.ID$ Cachar Dn 0  
PItT Dispensary,Sjcha r  

S/o Srnt 0  S.B. Das 
Ex-Qr, 'D' Silcha 

Unit to which 
attached for 
engagement on 
short term 
bus 18 

SP!10}jajiakgtdi 
(in vacant post 
of Group 1 D') 

SDI(P)Karlmganj 

SDI(W) Sub-Dn 0  
Si ic ha r 

Sr 3  Po8trnister, 
Silchar 

erned unit Heads may obtain undertaking 
Concerned C5nd1dat,, if any,as stated 

Heads are also requestj not to engage 
approved candjd4s in short term vacan- 

•cLJ 
J.K BARBHUIYA 

Sr. Supdt of Post Offjcg • 	 •• 	Cachar Dr. Silchar791 
cofly Th- 

. The Sr. Postmaster, Silchar H.O. 

2 The Postmaster9 Karimgaj H.OJjjajiakn&i H.O. 
4-5 The sbi (w) Sub-Dr.,'I0 Karlmganj Sub-Dn0 

-6-9, Concerned candjdate. 	
• 	/ 

Sr. Supdt of Post Offices X9  Cachar Dn, Siichar788OO1 
MONORANJAN DAS 

VOCATE S1LC1AR 

The conc 
before engagement of 
above Wjthut f all 0  

The unit 
any out sider except 
des 3  



To 

The Sr. Supdt. of Post Offices, 
Cachar Division, Silchar-788001. 

Through the Post Master, Hailakandi H.O. 

Sub:- Wil1ingiess to work in other Ministries. 

Ref:- S.S.PO's Silchar No. B1/Rectt/Relax/Mjsc dated 
22.06.2001. 

Sir, 

With reference to your bove letter I beg to state that I 
am willing to work in other Ministries in case of discontinuation 
of compassionate appointment in postal department. In this 

• 

	

	connection I further beg to state that I shall be highly obliged 
if your honour can kindly consider my appointment in postal 

• department as I have already worked for some time in this 
department and gathered some experience.which may help me in 
discharging my duties in future if appointed in this department. 

Dated at Hailakandi 
the -June,2001. 

M1)NORANJANDA 
• 	

A VOCATE, SJLCHAR 

Yours faithfully 

~Or O4 U~.~ Qjy)Q~V~0— 
(Gopal Ch. Namasudra) 

do Late Gopendra Namasudra 
Ex Group "D" 

Vill-Bishnupur, P.O. -Lala. 
Dist-Hailakandi-788163. 
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TO 
• 	 The SrSupdt Of P 0'S 

Oachar Dvn. 
- - 	 J. 1 c. har 

	

V 	SubCompassioflate appoinl:Vment proposal of candidate 
approved and waitelisted 

Ref: S.S.P Sc NOB1/RECTT/RELX/MISC 	
V 

dtd.24-8--01. 

	

• 	SLr 
With reference to your above cited letter I beg to infarm you 

that I am willing to work as ODS [Gramin Dak SVK] and my 
choiôe of plce is Lala [D1stHailakafldl] and its near by area 

V 	 • 	 V 	
Yours faithfully 

Dtd 1  Hailakandi 	 • 

• 	 V 
The 	 [Gopal Namasudra] 

CS V 	

V 	 s/oLate Gopendra Namasudra 
- 	 • 	 of fg group 	D 

HiILKANDI HO. • 

	

V:T 	

V 

'An 0 0  h-, 
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hve accepeóhp GJS Pt,I arro Whim .  tC WL' 

as G-JS as per iecjsjon Of the Ueprt neat rt Pc 
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tLP?RT11,TEN1 01 P0TS INDIA 

• 	 267, tir fT CTcTqT 	i 	'J 	, fk 
Posts and T erauh Financial Handbook, Volume I, 

Ir 	 Ldton) 

	

ir:i 	'R 	rr 	ftif 

rc11rge  Report ana Receipt for cash and staap on transfer, 	of charge 

	

Certified that the charec of the occ of -y 	Q 

; 	was m e over by (name) 	 • 	• -.• ,• .• 

(rrw)r 	 . 

to (nane) 	. 	 at (place) 

TT ...... .............. 
•• 	 • 	. 	•• 	• 

-. 	 . 	 1'?? 	fore 
• - 	 on the (date).,. . ; i. . 	..---- noon w accorance with 

1ari 
• 	• 	14o. 	 Dated 	 • 	froni 

fifr 	 irTi fT-T 
• 	- 	 • Relieved Otlicer 	 Relie.'ing 0flicr 

• ..- 	
[P.T.O. 

- .• 	,' 	I 
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Ary~ mev-u., — t~ 
1T DRPAT TMEI•fl' OF POST OFFICE OF THE CIIIEE POSTNASIEJ GENERIL: ASSAM CIRCLE: 

GUWAHATI 
- 1 

No. Staff/16..Mj$C/97 	dated at Guwahati the 4.11.97 

Sri Nilotpal Roy 
\J- 	s/a late N C Roy 

Ex Postman, Gurabazar 

Subject :- 

AppoIntment under relaxation of normal - 	

recrujtment rules. 

You have been apprDved for appointment under 
relaxation of normal recruitment rules in the cadre of 
Postman/j 	by .  the Ci 
23.9 97 	

rcle Selection Committee h'ld on 

P 	 APMG(STAFF) fly7) 	 0/0 CPMG: GtJWAHATI1 

u 

(7  

T 



it\ 	 ui 
• 	 •. 	 - 

rYF;PARTMI*IT OF POST i XND11 
OFFICE OF ThE FENIOR 5UPDT OF POST OFFICES 

ACWR DIW SIOI' SIWHAR7 88001 

Memo M.,l/Rectt/telix/Misc 	Dated at silchar the 2242-980 

In accordance with C.O Ckiwahati memo No, 

staff/16-Mi,sc/97 dtd. 0610-97 the following applicants 

have been approved for appointment, in Postman cadre on' 

compassionate ground and kept in panel for absorbing in 

the future relaxation wicancies by the C.0.. 

The lail -eoeiorg approved candidates may be 

engaged on short terra vaczy by the concerned unit heads 

- of this Division against their name, in the unfilled vacancies 

of Postman cadre with cleir u.derstrzcUng that they, cannot 

claim any seniotity/pay benefit in ut.x'e for such term 

engagement. 

Si 	Name of Zipplicant me of deceased lh'iit to which 
NO. Officl attached for 

enrjEtqemeflt on 
short term basis 

/ ii. Roy, Fx-Poatman 

/ 
cumrabaar 

24" Himangshu Pail s/o Lt. Pharii MPOa,tichar 
Bhushan Paul North. 
Ex-Gr.'fl' p&'r 
Diaens*ry' 

The cbncerned uni.t heath may ebtain under-  

taking before, engagement of concorned &pplicants ifany, as  

stated Thove without fail. 

.x • n.InrnxY7 	) 
r, Supat of Post Offes 

Cachar Dn 	Si1char-78001 

Copy To: 
1.. The 5r. postrnater. iichar H.0. 

2, The ASOs, Silchar (N) 3ub-tn. Sii.char. 

Concerned o candidates. 

5-6. In file. 

7-8. Spare. 

 Offices 
C,char tn. Silchar"788001 

MI ONO  
DAS 

APVCCATE SILCHAR 

I 

I 

Sr,

Ed 



" -I  

DpARTMEN'r OF POSTS, ThDIA 
OFFICE OF THE SENIOR SUPERINTENDENT OF POST OFFICES, 

• 	
CACHAR DIVISION, SILCHAR- 788 001 

Memo N o. Bi/Rectt/RelaxIMiSC 	 Dated Silchar the 8-6-2000. 

Siri Nilothpal Roy an approved candidate working as postman Silchar 
H.O. is now hereby re-allotted to the unit of SDOs wt Sub-Division Silchar. 

The candidate may engaged in the vacant Post at Gumrabazar as short term 
duty staff with clear understanding that he cannot claim any seniority/paybenefit in 
future of engagement. 

• 	 .•• 	

0 	 - 

(J.K. BARBHUIYA) 
Sr. Supdt of Post Offices 

Cachar Dn. Silchar-788001 

Copy to:- 

1. 	The Sr. Postmaster. Silcimr for informaition and necessary action. 
The SDT?Os, West Sub-Division., -F& information and necessary - 
action. An undertaking may please be obtained from the candidates 
before enga gement as stated above. 
Shri Nilothpal Roy S/O Late Nikunja Roy Ex-?ostman.. 
Concerned file of the candidate. 
Soare. 

Sr.: SupostOffice. 
Cac.har Dn. Silchar-788001 

MONOAJ
DAS 

ADvocE SILCRJ 
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To 
The superintendent of Post's 
Cachar, Division, silchar-1. 

Sub 	Compassionate appointment proposal of Candidate 
aup roved and wait ii st ed for GD (Grami n Dak Se yak) 

Ref: 	Your letter No.BI-Rectt/leZ/MisC. Dtd.13.2.02. 

sir, 	 r 

- 	 With due respect, I beg to lay the following facts 

before you for your kind sympathetic and favourable consider-

at I On. 

That Si--, I have been working temporary as 

pOstftafl. SIJ.char H. P. o. since 2-1-99 to 3-7-00 after than 

ordered me to join at 4ppabazar BO under Kalain so as 

postman under vacant post. Vide SSpOS Memo No. BI/RCtt/RGlX/ 

yisc/Dated 8-6-00 and .1 jOfl in 	na.rbaO on 4-7-00 and 

continuing as such till date, I have been approved for appo-

intment in Post ian caaUar on compossionate ground, I have 

been leaving at Y..alain with my old ed ailling mother and 

unmarried sister two(2) younger brother, ray mother who is 

bed-ridden and. Moreover her physical condition Is not good. 

The attending physician of my mother has advised restrinted 

- movement. This is the situation which has rendered me unable 

to leave Kalain. Now to wark-against a G.D.S.(PoSt) outside 

as I am the only earning meüer of ray Hother and my staying 

with has atKalain is absoletely necessary. As per norms of t 

relaxation rule. I am supposed to look after the welfare of 

- 	my mother. 

The circumstances being so I most fervently appeal 

to you kindly to exeraph rae from accepting this new assignmne-

ent. (to work against a G.D. S. Post out side Kalain) so, that 

I may cntinue as before for the sake of ray old ailing mother 

I 
	 for which act of kindness, I shall remain ever grateful. 

1' Dated, Silchar. 

- -The 16-03-2OO. 

Yours faithfully, 

XI/'0 oz,  
( NEDTH?AL ROY) 

s/o Late. Nekunja ROy. 
P.O. Kalairi. 

.1 DVObA-.E SILCR4R 
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DEPARTMENT OF POSTS, INDIA 

267, 	fqu SrFmr EFT 	, fkfr 	r) 
)ii, Posts and Telegraphs Financial Handbook, Volume I, 

Second Edition) 

ft q' 	ftq 	afl 
Charge Report and Receipt for cash and stamps on transfer of charge 

rtied that the charge of the 	
424 

(rrTr) 
to (name) 	 at (place) S 

fore 

........... 

•11) 	IC) 
on the (date 	 inaccor1ance with 	

•1 
/VZ 	L//

xj
Y7O / 

fryrn 

,f1TrT 

Relieved Officer . 	 Relieving Officer 

• 	 . . 	 . 	 [000 

	

[P.T.O. 	2 

IWO NOR, A rW, 
ADVOCATE S1LCI-jj 	 : 

LrT) 

r 



/ 	 - 

• 	T 	 6 ofo .61 /A,CQ61 

• 	 r 
111 1 1 

•IEP 	lENT OF POSTS, INDIA 
(ft f9rr 26 	f 	1r r 	 r , 	fr) 

(See Rule 267, PI and Telegraphs Financial Handbook, Volume I, 
Second Edition) 

rz ft cR qrf 1k 	 f 
Charge Report and Receipt for cash and stamps on transfer of ciarge 

) 
Certified that the eharge of the'office of.. 1 ''11Y.C-i..--- 

i'Kpj 	
0 

was made over by (name) 	'  

to (name) 	 at (place) Cc/- , 

rT................... 	
0 

3NT 

• 	Dö 	/ 	tore 	 •. on the (date). ... . . i. . 7. .. 	noon in accc'r 	wi ance th 

• 	 rr Vkr 
• 	No. 	 Dated 	. 	. 	..••; fr6m 	• 

• 0 ,•  

'Tr9r 3rfirr17r 	 ." 

• 	Relieved Oicer 	 lieving Olficer 
[000 

[P.T.O. 
• 	 0 	 • . 	 • 

Cr 
MO 	IMS 

vQCPTE, SILCUAR 

0 
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'2i 	1 	DEPARTMENT OF POSTS, iNDIA 

,( 	fr 267, ri-r & 	r QT , 	 vr) 
• 	 eüle 267, Posts and Telegraphs Financial Handbook, Volume r, 

• 	Second Edition) 

ft 
harge Report and Receipt for cash and stamps on transfer of charge 

• 	
51Tf'1t fzrr qrm far,  
Certified that the charge of the office of f21 'Yiptj9 

	

was made over b (nam L1\/a! 	 • • 
• 	 , 

to (name 	 at 

___ 	 • 

- 	 fore. 
on the (dat).O 	.... 	noon Inaccoriance with 

• 	 - 	 fkr i 
o. 	 Dated 	• 	• 	from 

• 
• 	

.- affrt 	\J 	(jhir fr • 	- 	- 	
Relieved Officer 	 • 

• 	• 	 [ 	oo 
[P.T.O. 

• 	 / • 	- 	
.'. ...•; 	 • 	• 	• 	• 

NOAN)A5AS 
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DEPM-TMENT OF POST 
OFFICE OF THE 'CHIEF POSTMASTER GENERAL:ASSAM CIRCLE: 

GUWAHATI-.l 

No. Staff/16-Misc:/97 	 dated at Guwahati,4.11.97 

To, 

sri Kajal Das 
• 	 son of Srnti S B DaS 

Ex Group-D, Silchar 

Subjeàt :- Appointment under relaxation of normal 
recruitment rules. 

• 	 You have been approved for appointment under 
e1axation of normal recru1tnnt rules in the cadre of 

• 	- Group-D by the Circle Selection Committee held on 26.9.97. 

• 	

: 	

•' • 

A['r.r(STAFF 
• 	 • 	 0/0 CPMG:GJWA!tATI1 

	

r1ONORANJAN DAI 	 • 
A VCATE, SILCHAR 
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I  Anrvy~ 

DEPARTMENT OF POST * INDIA 	
- OFFICE OF THE EUICR SUPDT OF POST OFFICES 	 '0 

CACHAR DIVISION SIC1-hfl_788001 

1erno Noo Bl/Rectt/R,lax/Mjsc 	Dated at Silthar the 12/01/99. 

In accordance with C.o Guwahati memo N., Staff/ 
l6-Mic/93 dtd. 07-12-93 and 07-10-97 the following applicants 
have been approved for appojnnt in Group 'D. cadre on 
CO1npsjenate ground and kept in panel for ab8orbing in the 
futur€• relaxation vacancies by the C.). 

The fèllewj.ng approved candidates may be engaged on shert term duty by the concerned unit heads of this Divisi-on against their name 9  in the unfilled vacancies of Group 'D' 
cadre or in leave vacancies of Gr. !D 1  as and when fall in 
with clear understanding that they can not claim any seniori- 
ty/pay benefit In future for such term' of engagement 0  

sri Kajai Das 

Unit to which 
attached for 
engagement on 
ehorj term 
basis 

SPM9J!aja]gjj 
(in vacant post 
of Group 'Di) 

s/o Lto.Sukhendu SDI(P)Karimganj So ngupta 
flu, 

W/o Lt.Njrma) SDX(w) Sub-Do, 1<r. Barman Sjlchar 
Ex...Gr.DI Cachar Dn. 
P&T Dispensary,Sjichar  

s/o Srnt 0  S.B. Da 	
' 

EX-Gr.'DI Silchaj 
Sr0  PestInasr. 
Slichar 

Si Name of applicant 
No. Name of deceased/ 

official 

- 11, Sri Gopal Ch 0  
Namasudra 

T 

Sri Snj 
- - 

	 Sengupta 

Smt. Girjbala 
Barman 

s/a tt0 Gopendra 
Ch, Namasudra 
ExOreup 'D' Cachar 

The Comic 
before engagement of 
above Without fail0 

The unit 
any out sider except 
des 0  

erned unitHeads may obtain undertaking 
concerned candjdate, if any as stated 

Heads are also requested not to engage 
approved candidates in sh,rj toxin vacan 

( J.10 BARBHUIYA ) • 	 Sr. Supdt of Pøst Of ic es  
Cachar Dn. Si1cha7880Ol 

Copy To:-... 

- 	

1 The Sr, PostznasterSjlcharHO 
2The Postmaster 9  XarImgaj H.OJ}ja.jlakfldj H.O. 4-5 o  The snx (w) 

SUb-Dn,/10 Karimganj Sub.-Dn, 

- 	

' 	

Concerned candidates. 

JO 

- MA A9  
çOçTE,S1LC1R 

till 

Sr. Supdt of ost Offjce 
- 

Cachar Dn. Siichar...788001 

\ 	 '- 	 1 
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'p 

To 

TheSr.Supdt.of Poet Offices, 
Cachar Division, 
Sjlchar..7880'01. 

• (Through the Sr.Ptmaster, 
Silchar H.O..788001) 

Sub: ;. Discontinuation of Waiting list of candidates 
approved forcompassjonaté appointment -Will.. 
ingness of the approved candidates for consi-
deration by other t(tnistrjes. 

Ref.: Your letter Mo.Bl/Rectt/Relax/Mjsc dt.22.6.2001. 

Sir. 

With reference to your letter cited. I beg to 
submit my willingness to serve in other Department. 

Moreover,I beg to inform you that I am servirg 
- tSilchar H.O. as GrOup-D since.. 22.:3.99 as an approved 
candidate.: Presently, there are vacancies in Group-D 
cadre at Silchar H.0.due to retirement and death. 

• Itherefore.réguest your hc*iour would kindly 
absorb me as a Group-D S.ilchar H .O.whee vacancies 
available for compassionate appointrn. 

• • • And. for this act Of kindness,I shall remain 
grateful. 

Yours faithfully, 

Dated.Sjjchar 	 ,i T 
The 28th JUze,2001. 

	

• 	 (KMALDAS. 	) 
s/o. Stnt.Sunjtj Bala Das 

- 	 Working as Groupa.D,sjlchar 11.0. 

M~_'O" 
. vc)c ATE; SLCHA 

1• 



'R) WHOM I TM ÀY Q)NC EN_, 

Certified that Shri Kajal Das S/o late •¼nulya 

V.imar Das 
( E)c-Group D Silchar H.O.) is en approvel 

canidtc. in Group 1 D' Cadre znd he has been wor]ing 

in officiating capacity in Group • D' Cadre since 

1 as t few ye, He is a s trrig yunq and energe tic 

boy and able to take responsibili ty in all types 

of works in Group # Do Cadre. -. 

He is sincere d nothing )cnon adverse against 
his character. 

Date :- 

Deputy Postmaster .Silchar HQ, 
Deputy Postmtep 	/ 

SikhaIL. 

000 

AN MO' 	AO 	 - 
p,VQCATE SILCHAR 

1• 



MONORANJAN PAl 
AbVOCATE, SILCLiAR 

Anrnlel~~ - A - / 2 (~j 

- 	 To 

Sub:- 

The Sr. Supdt. of Post Offices, f 	 J 
CacharDivn., Silchar788001. 

40 . 
 1, 

COMPASS IONATE APPOiNTMENT 
APPROVD AND WAIT.L1STED FOR G.D.S. (IN 
DAK SEVAK 

), 

Ref:_ 	YOUR LETTER NO, BL.REcTT/RELEX/MISC, DT13.02.2002. 

Sir, 

With due respect, I beg to lay the following 
facts before you for your kind sympathetic and favourable 
consideration. 

That Sir, I have been working temporarily as Group'D' 
Silchar H.O.Since 22.399 and continuing as such till date. I 
have been approved for appointment in Group_fl Cadre on Cornpa-
ssionate ground. I have been living here with my old and blind 
mother 

( Smt, S.BDas, Ex- Group_fl, Silchar HO 
) 

who is 
completely blind of her two eyes and can not move without 
proper support. Moreover, her physical condition is not good 
and often remains bed-ridden. The attending physicIan of my 
mother has advised restricted movements. In fact at every step 
she needs mysupport for her, day to day activities. This is 
the situation which has rendered me unable to leave Silchar 

-now to work against a. G.D.S 
( Post 

) 
outside as I am the only 

Fulerum of my mother and my staying with her at Silchar is 
absolutely necessary. As per norms of the relaxation rules, I am 
Supposed to look after the welf are of my mother. 

The circumstances being so, I most fervently appeal 
to you kindly to exempt me from accepting.this new assignment 
( to work against a G.D.S.:post outside Silchar 

) so that I may 
continue as before for the sake of my old and blind mother 
for which a ct of kindness, I shall remain ever grateful. 

Dated, Silchar, 
The i - 2 — Q'2OO2. 

Yours faithfully, 

rt &s 
(KAJALDAS 

) 

'V 
	 S/0. LATE. S. B. DAS, 	/ 

SILCHAR. 



DECLARATION 

I,Sri Kajal Das son of .  Srnti.Suniti Bala 

Das,Ex-Gr.'D' ,Silchar N.O, do hereby declare that 

since I have accepted the GUS pt,I am willing to 

work as 'GUS .as per decision of the department of 

Post untill clear vacancy of Gr0 1 D' is available 

for which I was initially approved as per depart-

mental norms. 

- 	Dated 	Silchar 	 ( JçAJALDAS 	) 
I 	 /O.Smt.Sunitj Bala Das The CE 	7'/oO2 	

P.O.Sjlchar H.C. 
Dist.Cachar. 

I 	
jo

:• ' 

WCA1E. SIC 

p 
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DEPARIMENT OF POSTS: INDIA 
T 

	 OFFICE OF THE SENIOR SUPDT OF POST OFFICES 
CACHAR DIVISION, SILCHAR-788 001 

To 
Shri Kajal Das 
(an approved candidate on relaxatipn ground) 
1.1 .0- Silchar 

No. Bl/Réctt/Rela/Misc 	 Dated at Silchar the 08-07-2002, 

Sub:- Absorption ofvait listed candidates approved for compassionate appointment. 

Itef:- Your declaration dated 04-07-2002. 

Undertaking Sin connection with above subject submitted by you is not covered as 
Ir the instruction of C..O's letter No.Staff/16-Rlg/88/Pt dated 31-01-2002. If you fail to 

submit declaration as per instruction of C.O. Your claim for further absorption in any cadre 
may-11ble to be cancelled. 

(J.K.BARBJ-IUIYA) 
S 	 Sr. Supdt of Post Offices 

Cachar Dri. Silchar- 78800:1 

• 	Copy to:- 	 S  

S 	
The ASPOs 1)  SubDn. Silchar \v.r.t his letter no. dated 04-07-02. He is to take 
undertaking as per instruction of C.O's letter cited above from the candidate before 
joining in GDS post. 

Sr. Supdt of Post Otfices 
Cachar Dn. Silchar- 788001 

11ONORANAN DA! 
LDVOCATE, SILCFIAR 
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DEPARTMENT OF POSTS, INDIA 

 
(f 	fff 267, 	Riff 1r zFr zr7. i, 

(See Rule 267, Posts and Telegraphs Financial Handbook, Volth$ 
Second Edition) 

r 
Charge Report and Receipt for cash and stamps on transfer of cha 

rifrr fw arrrr 
Certified that the charge of the office of 

was made over by (name) 

\ fc 	 M;T 
to (name) 	 at (place) 

......... 

n the (date). 	 noon in accodance with 

ff - 	 9ET 	FTT i • 	
io. 	 Dated 	 from 

19 rfrU 	 TrT tf 
Relieved Officer 	 • Relieving Officer 

• 	 - 

T 	
S 

• 	(T1- 
4DVOCTE, SILCHAR 
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• 	 DE7tRTt1CNT OF POSTS : INDIA 
OPFICE CF THE SP.SUPDT.CF  POST OFFICES:CACHiR DN:.S1LCHA-78800 

Memo No.Staff/1_Mjsc/97 	Date.0 at Silchar the 22/11/9; 

In accordiin zica with C.0 1 a letter No.Stf/16-!1i/ 

	

• 	97 dated Guwahtj 11-11-.99 the following applicants are apprcvQ- 

	

• 	for appointmentin PA/Postman/Group 	cadre as n&ced ägainft 
their nlmes under relxation of norcal recuitment rules. 

It i. a clarified that above cases have only ber' 
approved for recruitment under relaxation mules by the Circle 

	

• 	selection commtttee cd the said approvl does not confer upofl 
thg approve d-~ candiqatzs Dny right for immediate absorption as 
their appoi.ntmeit sill be fur-ther subject to availability ct 
vacancies as per the extent rules governing the recruithient uno-Q-
relaxat.jbri of riormaj. rules, 	 - 

Their apr?ointnient will further be subject to 
verification of the' eligibility ..which wil. be  verified on t 
apointhient uthqLtifZom the original records. 

Ttyt'i4 be u bsorbed as & when alloted to t' 
Divl$ionby the (  C6/ as per availability of vacancy tp th 

'I 	The a ,,5proved 6pplicants will be required to pr ,  
original certiüctppeci.a11y certificate of educational 

birth etc. 
C.ONo. 

:5,i - Smiritikoia Dafl 	 P/A cad 	staff/23-i9/9/RP 
Sister Qi• 	dharnoy Data 

• 	 EXP/A •(rpur S.O. 

. mt. Arati Eant  peb 	 7tman StaEf./23-2/98/pP 
/ 	w/o It.tGoj?al Ch. Deb 

Ex-Postrnon Th -apur 3. 

; $rI Prarnesh Ch. D 	 Group 'D' Saff/232/96/rT 
s/o Mantu 	Patni 

• 	Ex-Po$trnaz 1 Karirnganj 

4. Sri ahijdhanfl ee 
• 	5/0 Late .  ai 	Kr. Ohre 

Ex-0/8 C;t Silchar -L0 

oup 'D' 	eff/23-18/9/ 

"c of Post 0:ffices 
Cachar •, Silchar-7e8001 

Copy To:- 

1.. The 	 r i foatior and riecet,a 	action. 
2. The couq,iiori anc1 /ates for submission f their 

Sr., Supdt of PO3'.'fjces  
Cacar D. 1lchar,3001 

- 	 t • 	 •• 

(fllt-*2 
- 	 .)L• 	• 
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I: 
DEPARTMENT OF POSTS : IM)IA 

OFFICE OF THE SENIOR SUPDT. OF POST OFFICES 
CACHAR DIVISION SILCHAR-788001 

To 
The all HPMs and ASPOs (N) 
SDIPOs in Cachar Dn. 

	

No. BlfRectt/Relax/Mjsc 	 Dated at Silchar the 22-06-200 1. 

Sub:,- Discontinuation of waiting list of candidates approved for compassionate 
aointment-willingness of the approved candidates for consideration by 

- 	other ministries, ..-" 

The following approved candidates were allotted to your unit for working in 
short term vacancies. 

You are requested to intimate whether they are willing for job in other 
dephrtment. if so, submit a list of willing approved candidates at an early date as 
desired by the C.O, Guwahati for taking the 'flatter with other ministries and alsowith 
the Directorat. 

Sr,, Supdt of Post Offices 
Cachar Dn. Silchar.78800 

Copy to:- 

L-1 The concerned candidates. They are to submit their willingness within three days 
on receipt of the letter, 

2. Smt. Sniriti Kona Das, S/O Late Biiddhamoy Das, Badarpur 	an approved 
- - candidate in P/A. Cadre may also be submitted hert' wilingness or otherwise. 

b 
	

ffices 
Cãchar Dn. Silchar.788001 

• F 
	LV\J %• 

• 	SflC • 	 ., 	 • 
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• 	 (;opied. f.om. .tAL ADiINiSALE 	LBtftkL- DI&ES'J.,. 

19tb - 194. 

	

• 	iage149- 

152) -. compassionate ground- NcDn-existence Q.f 

vacancy- Employment ag,ainst supemiunterary post; 	- 

SupremeA had laid down as a matter of law that 

• 	wkenever an app intmn'& is claimed on. compassionate 	
4 

• 

	

	grounds and wherever the claimant, is found Lit for, such 

an employment there: can be no refusal to give an ernloy- 

• 	ment on thegrornid that no vacancy exists and it becomes 

• 	 . the duty, of the employer to creata. a supern.umerary post 

• 	• and give the employment. 	 S  

Satyabhama uma (1ai1cwa (Smt) v union of India, 

• 	Tht 1993. (1) CkT 321 (Born).. 	• 	• 	• 

S 	 • 	 • 

• 	 - 	\1ON'OR9M DAS 	• .. • 	 • 	 . - 

• 	• 	 .,VOCATE. SILCHAR 

( 

I 	 i, 
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44, 

'- Scope and object of Rule 24 of the Central Administrative 
Tribunal (Procedure) Rules, 1987 

Facts: The applicants earlier fiied O.A. No. 272 of 1990 and 
claimed the following reliefs: (a) to treat and absorb the applicants as 
Labourer on regular basis in the scale of Rs. 1 750-940 from dates of 
their appointments. (b) to pay the applicants th of Rs. 750 per day 
p/us Dearness Allowance instead of daily rate. The OA was disposed 
of with a dircctioii to the applicants to make a representation to the 
respondents setting Out details. This was done by the applicants. The 
respondents have passed order, dated 20-10-1996, and have said that 
the applicants are not entitled for either of the reliefs. The reason 
stated for denying payment on monthly rate basis is that, the applicants 
should have put in at least 30 days' consecutive service without a 
break whiëh the records do not speak. For the second relief, it has 
been said that the applicants were engaged on daily basis and hence 
there was no question of working continuously from the date of initial 
appointment. About the working of the applicants, a chart with regard 
to the period 1983 to 1.989 has also been attached along with the order. 

Held: Learned Counsel for the respondents has submitted that the 
ørder passed by the Tribunal has been given effect and the order may 
be incorrect or may suffer from some legal infirmity but that cannot be 
questioned under Rule 242  Since for the respondents it has been argued 
that under Rule 24 relief claimed in this application cannot be granted 
to the applicants, it is necessary to consider the scope and object 

• 

	

	 of Rule 24 of. the Central Administrative Tribunal (Procedure) 
Rules, 1987. For convenience Rule 24 is reproduced below: 

"ORDERS AND DIRECTIONS IN CERTAIN CASES:--- "The 
Tribunal may make such orders or give such directions as may be 
necessary or expedient to give effect to the order or to prevent 
abuse of its process or to secure the ends of justice." 

• 	
From perusal of the first part contained in Rule 24, it is clear that 

legislature has given wide powers to the Tribunal to mke such orders 
or to give such directions as may be necessary or 

I

expedient to give 
effect to its orders. In our opinion, Rule 24 is wide enoughto include 
a situation like in the present case. This Tribunal quite often passes 

M OVOELANJ 

DVOCTE1 ThCW 

ir 



Swam yRnewS 	 59 	 December, 2001 

orders directing an authority to consider and decide the representations 
fliRt I ca viii g it t ii te depart men Is to g ye rc lieU to the litigant who had 
approached the Tribunal. The directions are given to the authorities of 
!hc dcpartinciils to pass orthrs on (lie basis of facts available ott record 
as they arc in hener position to appreciate as the record and the facts 
are icad I ly avail able (0 them. 'Flie Sallic  exercise by the Irihutial may 

in all eases may not, be feasible and may take long time. In our 
cpinion, legislative intent behind enacting Rule 24 in the present form 
is to equip the Tribunal to pass necessary orders by way of execution 
of earlier orders if th authorities or Government have failed to give 
effect to the orders ançl directions of the Tribunal in just, fair and legal 
manner and the relie has been denied in arbitrary and mechanical 
manner. 

In the present ca e, all the five applicants have wo'rked for more 
than two Consecutive: years and in each year they have worked for 
more than 240 days. The chart has been prepared on the basis of the 
recoid available with the respondents. The applicants fully satisfied 
both the conditions that they worked for two consecutive years with 
240 days working in each year and they are entitled for zegularization. 
in our opinion, respondents have denied the relief to the applicants in 
a mechanical manner and so also they were refused payment on 
monthly rate basis taking a hypertechnical view of 30 days working, 
which in our opinion only meant that applicants should have been 
available to the respondents to take work from them for all the 30 days 
of the month. 

In our opinion, if the relief is granted under Rule 24 on the basis 
of the facts available on record, that will secure the ends of justice and 

- - prevent the multipliciEy of the proceedings in the Tribunal by filing 
successive OAs. The respndents are directed 'to pay wages to the 
applicants on monthly rate basis immediately and appoint them on 
regular basis against the vacancies next available with the seniority as 
provided in the order,dated 18-9-1996, of this Tribunal and as per the 
extant rules. 

[Kaila.sh and others 'v. Union of India and others, 12/2001, 
SwamysnewS 58, (Allahabad), date ofjudgment 13-2-2001.] 

O.A. No. 396 of 1997 

DAS 
?iL)VOCATE SILCHAR 
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i!!!iy:tt°N 1 : 5  ..... ...__._JY2! 
to a inoittlt's notieC of teniiimtion. As that rqiijreiiiciit is hot Fulfilled tf 
iiij)ilt',Iit..(l oi(l(r titlist he ircatcl is ilIc..;il out uuiv:ulid out onist he set ISIItC.AI 
ii eonseqiicuice thereof tll( petitioner vi!I liU\c to hu. iemstated and allowed to' 
work in the post at Implial where he. was woikiiig when the order of terininatio •  
was passed. I his scrvicc will be liuhle to he terminated only iii accordance with 
the law and terms and Conditions of the appoininment. tie will havt  
been in uninterrupted service till his service would be terminated iii accordan 	. 

with the law. The petitioner consequently Will he entitled tp the wages for tlie  
period from the date on which his tcouiinatioii was effected until he is rcinstat 
The pet itioncr has statcd in the petition that the l)ost at Imphal is still vacanta od . 
there woffid be no difficulty in allowing him to resume duty at that place in tbe 
post in which he was working prior to termination of his service. Th 
respondents have not cOntroverted that statement. 	. 

9.. In the result the application is allowed. The impugned order . 

termination of the service of the petitioner dated 28-1-1993 (Aoncxurc-3) 
quashed and set aside. The respondents are directed to reinstate the petitioner .. 

the post of skilled worker grade-I at SISI, lmuphal, Forthwith. The petitioner sh 
• be treated as in continuous service From the (late of termination till the date ' 

his reinstatemcnt, and will be entitled to all consequential service benefits, 12, 
respondents shihl pay to tite petitioner his wages front the date of tcrntinationt •  
the date of' reinstatement, treating hint as in continuous service all 1hrough' 
this period. 

. 

10. In the circumstances of tIme ease there will he no order as to costs. 
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Ceni,al Ad,ni,uj,ri,oiiie Iri/)uui(II, Giiui'aIiafi 

(r3EF0RE S. IIAQUN, J., V!Cl-CmI,\lRMAN AND 	 . 

G.L. SANCLYINIi, ADMtNts1RvtivI MrMunI) 

KAJAL DEV 	 . 	 .. 	 Apulic. 

Vu','.cus 

UNION OF INl)1A AND 0'!] IFRS 	 . Respoudc 

O.A. No. 234 of 1 993, decided on .Inly .  19. 1991 
l'ractice and I'roccultirc - tittcivciitiwi -- IMc*Is .staiidi f o r - Appit 

challenging cancellation of his li ppointlAcid - All associatioii of ('hiulilO)'CeS apply 
for getting Itself linplcadt'd as lu%tcrv('m)r/u('1)onddnt stI)porhiuIg action of ii 
re.cpmidcimls - held, it was for the aggrieved person to agitate (Ite uiitttCr - 
association had no locus stnndl - Its pk'a of 1nihlie Interest litigation also rcjecttd 
llu>wcvcr, the contentions j)ut forth by the association t'iiaIlt'iiging applk 
ilpimiutmeul considered 

ILK. loin V. tin ion of india, (1993) 4 SCC 119: 1993 S('C (t.&St 1124:(1993125 ... C 25, r4wd* 

Adiuinistrnllve Iribunals Act, 1985 - S. 19(I) and Expin. tlieretintkr 
Application agaInst mipprehii'nded termimlitittluuti winch ultimately materlatised durIng 
pendeucy of the case before the 'tribunal - Application, keith on facts, not premna 
and therefore considered on merits 

- 	 •.( 

0."-V  I ~9 
A NJ A M DAS 

AVôOT, 8ILCHAR 
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&U: 

•: Oilc cai approach tIIC writ Ct)flrt ilgLilIsI an apI)rehe,(Ic (I action. SimilarIy undcr 0 	9, o n e c a ii a p it a c h h c ' I ri I u t IillMi ll st reasona 1)1 e and gc u LI i I c appreh Cfl(lC(1 . 	
(Para j I) : .WS .Iithijt:h,r i:,) v. 	'?I IiiIti, ( I tTh1) . iVI •  H? I : 9 	(4 ) sj 12 I ; 11 dusk Kuivar (iipla V. . . 	G.A. IThfrl•fl Ri1lU(,V, I)(, (3) S!J 	,/i•j • 

.: Appc)iIIlflftn( - I.IigiI)iIit Condi(iolls 	Agt imit - ReIaxati()II in tav()Ur of - Ap1 ilican I ap po iiil cii after veil Il cation of his original cert i flea tes - Umpt Ion In 8(1 c that relax at i on was grant ccl to Ii I expressly or tad 
I ly 	(Pa ra 13) Appui n (in en 	

Proceil ace - A ii red isem en ( - A ppl leant appol ni ed against orls quota wi(hout ad vcr(isc,lic.,i I of the vacancy - Government orders Ijuoted at bar, held onfacls, applicalile to Iruliaci Andit.ai,11 Accounts Departoictit 811(1 not to cr departiiiezits 1 kncc :iplioio(n)ci i t made in an office under Ministry of Tdeorn ,nuiijcat11fl could hut lie iiivatidtt.iI on (Ii ground that (he Vacancy was not • 	.I4icrtiscd  

Appoin (in cut - Ca nec II a Ii on of 	 (Para 14) 
101 pel a gal iist 	A ppiican I given regular pohi mien I a ga i iist sport .s (I Iiida after coin hId luili of training I) Ut su bse(j U cut ly, his (in tilien I Si) ugh I (I) he cancelled on the plea I hat Iii crc was ban on recru urn ent - 'Yernnwt, held, estopped - Principle.s of natural justice and .tpplied 	Evidence Act, 172, S. 115 	NaturalJustice - Legitimate epectatjon 

(Pam 16) I. S/upload V. Union o[I'u/w. (1)87 1 5CC 431:1 1)87 SCC (L&S) 438; I)oki ('lunar Gu,uh4:Iu and 
- 	•. So:a V. S:i1' t :is.c:j,,\( 	199.1  ():iu:t I 5'); Jovjiz flax v. Siai af ,t.csau:, AIR 199() Gun 24, rfL'rre4 f 1(4 

Aplieaiiun al kwed 	
•  Q. fr l.) 14110 U/I/Oil,.:! II) 11:1,4 'i 	

K- M/1\-04383 
 

Acivo;,i, for Ii: Applk-::ni 
LAli, Sr CG.SC urn! YE. I'h:./s,n, Ad':'ui :' I:r iI, Iiesponilenic 

The Order of the Rnch was ()mnoii need by 
S. i1AQtIt, J., Vic - Cil,\iuM,\N 	The applicant, Shri Kajal Dev has filed 

•is application under Sect jim 19 of the Administrative Tribunals Act, 
1985 for 

:ection on the respondents not to terminate his service and to post him as 
:Tclephone Office Assistant (C) Grade 1 (TOA) after completion of training. 

The applicant acquired experience in 1e1ecni technique by serving under - 
Telecom Consolidated India Lid,, a Government of India Enterprise since 

1938. During 1991-92 he wurked on fluster-roll basis under I'ekCom iN *partnicnt, ("uwahat I. Since J auuai-y 1992, 
  lie worked on casual basis in the 

: Telecom Department Ga wahat i . II is representatiogi dated 15-2-1993 
nncxure A-2 of the Rejuiui(Ici) for recruitment against Sports quota was 

• kardcd to 1DM by the SI)O (Phones) on 14-3-1993 with recommendation 
f regular appoint ment (Annex nrc 2 ol I lie Rejoinder), 

'The Assani Regiciiial l'elccoiii Sports and Cultural Board Meeting dated 
S1993 l)eSided over by CGM'I' d 	Ied for recruitment of sports persons ainst exisLit 	vacancies of the Cii 	• Shri Kajal I)ev submitted origiial 

wtifjcates in the olhice of (lie CG1i •.u.lcr the (Iirectjon dated 19-8- l993 - - • 	
.- APi' (Welf'ar) 

The approval 01 CGM'l' for appal nlnien( of the applicant as TOA(G) 
Grade I against sports Person ciuuia under (lie establishment of TI)M, Guwahati 

s conveyed L)y (lie 1)CM (Admu) vide order No. REC1T/3/6493/36 dated 
Guwahati the 6-9- I 993. This was ii (armed to the applicant vide letter 

- • • 	 .MONORANJAMP 
- 	• 	

- ADVOCATE, SILCHAR 
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. 	 No. T1)M/Est-27/93-94/ 47 (Iac(I 29-9- I 993 wiih (Iircc ion to rcpnrt for inilial 
• 	 • training of TOA(G ) rn I - I I - I 993 (Anicxnics F- I a nd F-3 rspcti vcly). 'Ihe 

4 	 1j)j)lC11 jI)IUC(I tiaiiiiii1; ill the (11(2, Ifliaialtiintikli. 	. 
While undergifing the trahiin, lie apprehended wUlicirawal of ,  CGMT's 

. 
approval for his appol fltlllcflt a ud filed I h is lPPl icat ion u udcr Sect ion 19 which 
Was adnhitte(l on 16-I1 - I 993 with direction to niaiiitain status (lOt) with regard to 
llis appointment and training. In spite of such oidcr ( 1 f the Tribunal, the said 
approval for Uf)1)Oi lit llleiit and I no ii ing was cancelled v ide  order no. RICT1'-
3/64-93/48 dated 18-11-1993. But operatinn of that order dated 18-I I - 1993 was 
stayed vide order dated 23-11-1993 of' the Tribunal in MP No. 1 02 of 1993. 
Contempt Petition No, 19 Of 1993 was also registered against the respondeiits 
for violation of the order dated 16-I I - 1993. IliereIlf)un, lie was allowed to 
ixrntinuc with the trailiing. On successful Coitithetion ol the training, the 
applicant was appointed provisionally as 'I'OA(G ) Grade I against sports quota 
vide menu) No. l'DM/1st-27/R&i7931/ I 65 dated 11-2-I 994 subject to the 
result of this case. 

The respondents (Nos. I to 3) contested the case only on the ground that 
the approval of the CGMT for appoint uncut had to be cancel led because there 
was total ban on recruit ment, The ban order was issued oil 9-5- I 991 

The All India Tclecnmninnjcatjoii Adiiiinistiative Officers' Association 
(hereinafter cal led as Union) have c uutcued as i ntervcner/rcspiindent Nti, 5

d  assailing the appointment of the Ul ) pficauit as 'lOA(G) against Sports quota. 
The main issue for decision in the case is whether the order dated 

I 8-11 - I 993 cancelling the approval of appi ii it uncut of the applicant is liable to 
be quashed with direction on the respondents (Nos. 1, 2 and 3) to issue fresh 
order converting provisional appointment to a regular appointment in the post of 
TOA(G) Grade 1. 	' 

Learned Sr CGSC, Mr S. Au, for respondents Nos, I to 3 and learned 
counsel, Mr Y.K. Phukan for the Union submit that the appointment of the i 

- applicant was in viofation of the ban on recruitment. The circular on ban was 
issued on 9-5-I 99 I . Mr B.K. Sharnia, con nsel for the applicant pointed out 
instances of recruitiiint in the concerned department even after the ban order. It 
was an admitted fact that several recrutmeuuts/appojntnieruts were made by the 
respondents (Nos. I to 3) in different branches of Telecom I)epartmcnt even 
if-tcr the ban order: Instances of rccruitincuits iii tli cadre of TOA(T) and 
TOA(G) wetc narrated in para 15 of the rejoinder of the applicant. The Union 
wants to justify those recruit nuents by snhuuiitt rig that those were s ,r and SC 
candidates. The ban order .as a general hair and did not exclude S'l' and SC 
candidates. The plea of the Union is not terraI)le. The respondents did not give 

• any explanation as to how those recruit nents were made. When several 
rccruitmcnts were admittedly made after the ban oider, then the. instant 
recruitment of the applicant against sports quota should not be allowed to be 
singled out for differential treatment for the hauu order. The iespondents Nos. I 
to 3 in their written statement in para 5 stated that on the basis ol' existing 
vacancy in the cadre of TOA(G) under 'Il)M, Guwahati, his selection for 

	

• 	appointment was considered and intimated as pef his application and h, 
rcconinicndation of the President of A R'ISCfl against outside quota and 
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accordingly he has hccii ortiCreci 10 tindergo training. Undcr the facts and CifCUIUS(aflcs 

t he I for his 1 1 1)01111 mcllt by C('J?VIT or ilpJ)OjfltfleIfl after 
Couiplciing the training Cannot he ltd in hiv. 

. 	10. I .eiriid CotInsc , Mr II . K. Slutrina stlbn)jts. that the Union has no locus 
tandi to agitate in this matter. Mr Shurrna refers to the decision reported in 

R.K. lain v. I/awn 0/ India' in support of his subunission. Mr Y.K. Phukan 
submits that the Union can agitate as a public interest litigation in irregular 
appnint,nents. It was held in para 7.1 ol tIne decision that in service jtlrisprudence 
it is settled law that it is hir aggrieved persons; i.e., non-appointee to assail the 
legality of,  the oltending action depriving him from appointment. The third party 
has no locus standi on the legality or correctness of the action/appointment The 
Union is a third party. The applicant s appointment was approved by the highest 
authority, naniely, CGMT. Such or(tcr of appointment by a department cannot 
be agitated as public: interest litigation. The principles laid down in the referred 
ease is aptly applicable. Mr Phrrrkanr's submission has no force. The tinion has 

- 	 no o 	stanch, 

1. Mi Y.K. l'lrnkain submits that the application tinder Section 19 was not 
maintainable on anticipated action. This submission cannot he accepted. 
Section 19 is to he read with Sect ion 3(q) of tine Act. The Tribunal (C.A.T.) can 
cxcrcise same. jower as that oi tire writ court under Article 226 of the - - 

	

	Comrstitutior ol India. ht is well settled that against an apprehended action one 
can approach the \\'rit court . Similarly tinder Section 19 one can approach the 

• 	 Tribnnat araimrst reasonuhk' and gemnruine. apprehended action. (Relied decisions 
• 	 in MS/I, /rtu/ht,kt,,' Ran v, (mmii of Indi&, and As/ink Kumar (Ji:jo v. G.M. Eastern lIly'. fin the instant case tire appreliensioll was genuine because it was 

tualerialised by the cancel hat on order dated 18- I I - 1993 which 'was, challenged 
by the applicant in this case "ide Mi' No. 102 of 1993 and cognizance was taken 4 
by the Tribunal ide order dated 23- 11-1993 passed in MP No. 102 of 1993. • 	
This order of ,  cancellation being a subscc1ucnt order, which was apprehended in 
the application, become part and puree I of the cha 
Section JO. 	 llenge in the application under 

12. It is snlrnm,jttccl on hefrali ni tire Ulli 0 11 that there were (miller more - 
nrcritt)rnu,s sporlsnre,r available to, appointment and tiney were deprived as 

•  ;) appointment was given to tire applicant without Following Procedural 
reqilircmncrtts. 'I'lte official respondents lnave not taken such a plea. No record 
was pitced to show 11at ai ) i 1  ical ions ol' stich sportsmen were pending at the 

• relevant t inne. Thins there was to occasion for the official respondents to 
Consider appointntcnt oh such oilier sportsnnen. The applicant is a. sports person 
inn the field of,  Marathon and particularly in Titbie Tennis, While he was serving 

,. on casnal basis under the Telecom Deparl ment, he represented the department 
in various sports ac'tivilies, which are miiscicnsed tinder 'Annexures 1)- I to D-6 of 
tltc application', lie wasarecormnisec1 sportsman in the department' and 
accordingly •tlre4'e was,, mo imnfirrnrity inn Iris selection and appointment against 
pmt uinta. \Vlm'jm the highest imtitirity 'ml tire tTiciah respondents, i.e. CGMT 

I 	(I) , I 5CC' It'): t'Pm ISCC(I,5 I 12s (I 1 on)2$A't'(2 
(t ( ns'iLn,.vr'('SlI: I'nss(.t)sl.r 121 
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- 	 - considered tile applicant Fit for appointIncilt 	tiiist the sports quota, no third 
. 	

party cau assai I tile ordcr/dccisiu Ol the higlicsi authurity. 	. 

It 	'as 	tIs 	suhiiticd 	by 	vii 	Pluikiii 	uu 	t!ia1f 	ui 	(Jnioti 	that 	tlic .. 

lpJ)IiCflt was overaged at tic time uF appoillillicill ;iaius1 spoils quota. 	iii this 

I 	regard 	the 	televani • 	 rovisois 	(1 	reIaxii ion 	tinder 	( )FIicc 	Mcnioranclum 

No. I 50 1 2/3/4-Est(D) dated I 2- 1 1 - I 9R7 havc hccn quutcd by t ile applicant at 

page 	I I 	of 	the 	rejoinder. 	Uudci 	ilic 	ciictiii' 	ieIaxitiii 	is 	I)crI1lisst)Ie 	up 	to 
. 5 years ill case oF general candidates and 	' 	 10 yiis for tcscr'cd Category 
. 	 candidalcs. 	The 	applicant 	was 	ap)()Intc(l 	'n 	verification. 	ol 	his 	original b_ 

ccrtiiica(cs and 	Iliercioru, 	it 	sli1I 	he 	prc.siiiiitI 	th:it 	cither cxpicss'i 	() 	tacitty 
. 	

.: 
aI)I>r()V%I 	t(t 	ieI:txtt mu 	was Ilteic. 	 . 

NIr 	I'htikau 	on 	hCI1lII 	()I 	the 	liiiion 	,;tlI)nittc(I 	ttitt 	IhCIC 	va 	nq 

• S 	 ath'crtiscmcnt for filling up VLtCIflCkS against 51) 0 05 (fLiOta. III this connection hc 

refers to 'Swanty's ('ompkc Mamtal of l.s(al)Iishment and Adtiiinistration for 

CCiWal Govertiment Officers.  We have perused the n.'levant provisionS. The 

advcrtisenictit 	is 	provided 	for 	appoiulinleul 	in 	the 	,\udit 	and 	i\ccounts 

J)cparttncnts only and not in other departineuns. In respect o1 other departments, 

appointment 	Caui 	he 	made 	iiui 	the 	basis 	ud 	the 	application. 	Subinksions of 

• 	Mr Phiukan has no heanng in this case, 

Mr Phukau further subunits that the applicant was not n'conuiocnded by 
the SSC. In this connection he produced lclucr dtted 23-5- It)9I oh' the Reiouial 

• 	 Director of SSC addressed lu thuc CGM'I', ,\ssaiu ('lick. It 	as uimde elear h' 

- 	
this letter that SSC (foeS Out recoin Sports 	icusnuis ag - uiuust SjOU IS tuui)ta vacaiie 

• 	 in 	any 	of the 	Central 	Government 	depamuniciuts. 	Therefore. 	the 	;utmtlnirity 	of 
Telecom 1)epartment had no occasion/reason to submit rc(lnisition to the SSC to 

• 	 recommend 	sports 	person 	for 	consideration 	oh' 	appuini mcn. 	NI r 	Phuikan's 
submission has no force. This letter onthe other hand suuluports the ef;uiun of the 

- 	
applicant that the highest authority, i.e. CGM'I' on the basis of' (he applicaiomu of - 

I 

	

the candidate and •  recommendation of 	AR'I'SCI3 can 	appoint 	against 	spoils  

quota. The respondents ( Nos. I to 3) lit para 5 of their written statement have 

• 	 aduiuttcd 	that the 	appointulent 	of the applicant 	was 	made 	acc(iI'dingly. Thc 

applicant 	was 	tppointed 	pursuant 	to 	the 	decisions 	taken 	by 	a 	high-power 

• 	 committee 	(Assani 	Regional 	Sports 	and 	Cultural 	Board 	Meeting 	held on 
9-9- 1993), and therefore, a third party cmuuiot substitute their decision totluit of f' 

• 	
the dçcision of' the high-power committee. 	

- 

The plea imithe written statement of' the respondents Nos. I to 3 was that. 
the approval of appointment issued by the ('( MF was cancelled as IIICIT was a 
baiT on recruitment. This plea was not met Iccied iuu'thc cammcehlation nuder. The 
order disclosed that cancehlatioui was due 10 	i(l nuinistm'at iVe reasons. 	Ihuth the 
grounds are fallacious and not sustainable in law. Mr B.K. Sluariuia submits that 
there was violation of' principle of natural justice as the applicant was not givemi 
opportunity of hearing before cancelling time order of approval of appointment. 

• 	lii 	support 	nh 	his 	submissions 	he 	refeus 	ii 	the 	decisiouus 	reported 	in 	K,!. . 

• 	 Sluepliard v. U,uit,,, of Iniliu,' and I)oki ('luau, Gu,n/,a/s, anti Soar v. Sinie of 
Orissa 5 . 	He 	further subunits that (lie resliouideuits (Nos. 	I 	to 3) had bar I rum 

-.-•••--. 	..••-- 	.• 	 . 	 • 	 . 

4 	(I')P,7)4 SC('.131: I 	7S(('(t.&SjilK: Att 	I05('8 

5 	AIR 1992 Oziss:i tt') 	 •• > 
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ku1L such action by the application of principkof' prmidssoiytstoppel. In 

•Alppvt Of,  this Stll)ltii'iTii1c refers to Ui'cisions reported in Thy jit l)as v. State 
• 

	

	 f.1swn'. Admittedly the appl leant was not given any notice of hearing hefo -c 
ancelfatioii of the order of l)proval for apj)ointinent and training. The Supreme 

•  Cl)"' has laid down that even when the State Aency acts administratively, rule 
if natural just ice ptust be followed. Again the applicant acted (Nt the promise of 

,pwtitrnent (approval for al)pointlnent) and undertook the training on such 
;wmisc and eXpeetat oil Of regli far appoi fltliient tO the post of TOA (C) on 
rniplctioit Of the training. Rut such runnse and reasonable expectation was 

%10 by issuing the cancellation order dated I - 11-1993. [herelore, the 
tiOn of the respondents was illegal as such action was barred by principle of' 

Vomissory estop)el and was also violative of' the principle of legitimate 
xpcctation. The decisions referred to above are aptly applicable in support of 
L •ipplicaut s case. 

17. In view of the above findings and observations, the order tinder • 	 o. Rl(rlI'-,V.l-3/..ls datcil 	5.1.1993 is liable to he Cf itashed. The 
:cuvision;il appointment order No, 'l'DM/Est-27/R&T 093-94/I ( 	dated - 	
1-2- f9o)'4 is IIOW reCtiti red to he converted into a regular appoint nient order. 

Accurdingly this application is allowed. The order No, R RC'lT-3/64-93/4 
Icd IS- 11 - I 993 is quashed. 'I'he respondents Nus I to 3 are directed to make 

• 	 i' groisioioil 	ippointintnt 1)rtlL': No, 'lI)M/I.S'F-27/j('L'I_/3.I/ft' ) s (fated 
')O.f into i Ir".11hil appmIlillicill ntIcr by issiulig necessary 

•rtkis/uolilic;itinn in this regard willnu a period of thirty days l'roni the date of 
-ccipt of copy of the jtidnincnt/oi'der. 



114 	- 
0 Denial of compasSionate appoininient to (lie applicant on the 

ground that there being no vacancy tindei the quota for coinpa-
SiOiintC appOintlilent schcflie cannot be accepted 

Facts: Applicant's fath.er dicd, on 19-3-1997, while serving undcr 
the respondcnlS. Applicant's representation for appdintment under 
rehabilitation 'scheme on the ground of indigent condition was duly 
approved andl acccptcd by the Circle. Relaxation Committee of the 
department, on 21-5-1997. On 24-6-1997, he was directed to file 
relevant certificates. However, on 17-11-1998, the department 
informed him that there being no vacancy under the quota for compas-
sionate appointment schm ee, his appointment would be considered as 
and when there would be vacancy under the quota. 

SwamysnewS, 	 43 	- . August, 2002 

Applicant prays for issue of direction on the respondents to issue 
appointment order in his favour appointing him as Postal Assistant 
under Bhuhancshwar Division as decided on 18-6-1997, within a 
stipulated period of time. The Department in their counter state that as 
per the scheme for.- Compassionate Appointment, 1998 compassionate 
appointment can be made up to a maximum of 5% of vacancies falling 
under direct rccruitment.quota in any Group 'C or 'D' post. 

Held: The point for determination is, wlcther the.applkant who' 
is admittedly eligible for appointment under rehabilitation scheme can 
be made to wait, and that too indefinitely in anticipation of a vacancy 
ii) arise under' 5% quota meant cQmpassionaie appointments. 

Maintaining a quota and consequent aiting list of the candidates 
approved for compassionate appointment iocs against the spirit of (he 
decision of the Apex Court pronounced now and then. The Apex 
Court has been consistently observing that the object of providing 
compassionale appointment is to mitigatc the hardship of the family 
due to sudden death of the sole bread-earner and the family should be 
provided immediate relief of employment. For instance ride decisions 
arc under: 

Smi. Sushnia Gosain and others v. Union of India and others 
AIR 1989 SC 1976 1. 

Utnesh Nagpa! v. Union of India and others (1994 (4) SCC 

130 I. 
DJzaIlara'n v. Union of India and others I AIR 1999 Sc 564]. 

Sahjay Kuinar v. Stale of Bihar and others 1  2000 SCC (L&S) 

895 1. 

It is not as 'hough the framers of the Scheme are not aware of all 
the observations of the Apex Court. Divisiofl Bench ofJhis Tribunal 
functioning at Cuuack considered this aspect of the matter in O.A. 

o. 697 of 1998 disposed ofon 17-7-2(X)0. and O.A. No. 506 of 1999 
disposed of bn [2-1-2001. and held that there can be no waiting list 
for appointing persons eligible for compassionate appointments. Even 
The Principal Bench of the Central Adm.nistrativc Tribunal in O.A. 
No. 1962 of 1997 in the case of Lilaba:i '.. Union bf India and others 
disposed ofn 2-6-1998 had taken the same view. 

1 am, therefore, not included to agree with the averement made in 
the counter that the applicant will be provided appointment on 
compassionate ground only as and when his turn comes. 1, therefore, 
direct the lespondents to provide employment to the applicant on 
compassionate ground against Group C' post as per the decision taken 

August, 2002 	 44 	. 	 SwamysnewS 

against a 	- : ilable vacancy. In 	the result, therefore, the original 
application is allowed as per the dirction given above. No costs. 

Debi Prasad Mvhanty v. Union of India and others. 8/2002, 
Sn.'aniysnewS 42, (Cuuack), date of judgment 7-3-2002. 1 

I 	 - 	 . 	O.A. No. 135 of 2000 


